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CONETITUENT ASSEMBLY OF INDIA (LEGISI-ATIV!}
Monday, 1at March, 1948

The Assembly met in the Assembly Chamber of the Council House at a
Quarter to Eleven of the Closk, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair.

STARRED QUESTIONS AND ANSWERS,!
- ORAL ANSWER

[501*—515° |t
TROUBLE OVER DISARMING AN R.I.A.S.C., BATTALION IN ALLAHABAD CANTMENT

516, *Mr, R. K. Bidhva; (a) Will the Honourable Minister of Defence
please state whether it is a fact that séme trouble oscurred in Allahabad- can-
tonment when the local military authorities attempted to disarm an Rd.A.8.C.
Battalion which had arrived there from Bombay?

(b) Is it a fact that some soldiers of the said Ba#talion resorted to firing
and refused to surrender their arms?

(c) Is it a fact that six Battalions of the Kumaon Regiment at Allahabad
exchanged fire with the mutineers, disarmed them and put them under
arrest ?

(d) Do Government propose to make
cause of this mutiny?

The Honourable Sardar Baldev Singh: (a) and [b} Yes,

(c) The 6th Battalion of the Kumaon Regiment was emplo:,ed in thxs con-
nection but they did not resort to firing.

(d) No. The persons mainly responstble for this incident are being freed by
Court \Ialtla} and the matter ‘s therefore sub judice.

a detailed statement regarding the

LEASES OF CANTONMENT LANDS

517, *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Defenc:
please state whether it is a fact that Cantonment land is being given in various
Cantonment limits in India by Executives of Cantonments to selected. persons,
at & nominal rate?

(b) Is it a fact that in some cases lands have been given on 25 to 50 years’
leases at a nominal rate of rupees 1 to 3 per square yard, whereas the rate for
the adjoining lands in Civil limits is ten times as much?

{c) Is it a fact that there are various kinds of leases of lands, existing at
present?

(d) Do Government propose to review the whole Cantonment land problem
with the object of avoiding loss in Government revenues?

{e) 1f not, why not?

"The Honourable Sardar Baldev Singh: (a) and (b). No.

(e) Yes.

(1) and (e). These questions do not arise in view of the answers to parts (1)
and (b). N

Mr. R. K. Sidhva: What is the term of the lease if the answer to parte (a)
and (b) ate m-the negative? I would like to know how many tears
given in this Cantonment Area?

The Honourable Sardar Baldev Singh: Buildings leased are of three kinds:
those granted in perpetuity: 30 years' lease nob renewable: and 80 years lease
renewable up to 90 years,

+For answers to these questions, se¢ pages 1576088 of thess Debates.
(1ssy

lease is
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Mr. B. K. Sidhva: In view of this long-term lease which has been given to
them, do Governmient reconsider the terms of these leases?

Mr, Speaker: Which leases? Existing or future?
Mr, R, K. Bidhva: Future. !

The Honourable Sardar Baldev Singh: As xegards the question of giving
leases in future, weé are-uot ordinarily giving for more than 30 years. As
regards the leases already given for more than 30 years, it is difficult for us
to do anything about them. ’ 2

Mr. R. K. Sidhva: What is the rate generally charged per square vard for
a 30 jears' lease? o

The Honourable Sardar Baldev Singh: I would require notice of that

Mr. R. K. Sidhva: Is not it a fact that the price of land for 30 years is ten
times move than the area adjoin'ng the civil authoritiea?

M Speaker: Order, order. I do not think that is in order.

Mr. B. Poker Sahib Bahadur: May 1 know on what principle lessees wre
selected for these leases?

The Honourable Sardar Baldev Singh: The recommendations are received
from the Local Authorities and considered by the Department.

Mr. B. Poker Sahib Bahadur: What is the principle on which the Local
Authorities are expected to make recommendations as regards these leases?

The Honourable Sardar Baldev Singh: The principles have been alreadv
laid down. X

Mr. B. K. Siahva: May I have some idea as to how many such leases have
been issued in the Cantonments?

The Honourable Sardar Baldev Singh: I could give the reply to this ques-
tion if the Honourable Member will put a question.

Mr. B. Poker Sahib Bahadur: Where are these principles laid down?
The Honourable Sardar Baldev Singh: The principles laid down are avail-
able from every Cantonment Officer. \

GOVERNMENT EMPLOYEES BEFORE AND AFTER WAR

518. *Mr. BR. K. Sidhva: (a) Will the Honourable Minister of Finance please
state the number of officials both gagetted and non-gazetted and also the
number of subordinate staff which existed before the War (September 1039}
and the number in 1946 and 1947°?

(b) Do Government intend to retrench the staff employed during the War?

(¢) If not, what are the reasons for retaining them?

The Honourable Shri R. K. Shanmukham Chetty: (a) The attention of the
Honourable Member is invited to my reply to his Starred Question No. 333,
dated the 19th February, 1948 in which it was stated that the information when
available will be placed on the table of the House. .

{b),and {e). Considerable reduction in the staff recruited in connection with
pu:vel_\" War Time activities has already been effected. The Economy Com-
wittee, which has been recently constituted. hus been requested to scrut'nise
the matter further and to make suitable recommendations.

Mr. BR. K, Sidbva: Can ] have un ideu as to what is the total number
retrenched so far? v :
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The Honourable Shri R, XK. Shanmukham Ohetty: The informafion ig being
collected. But I can give the Honourable Member some idee, - though I
should warn him that these figures should not be taken as very accurate:

Gazetted Non-gazetted
¢ afficers officers
Ministry of Finance 18 152
Military Acecounts Dept. g 67 9.9!”.5
Ministry of Supply and Industry 1,561 27,610
Ministry of Laboyr EEL] 29,140
Ministry of Commerce 21 167 -

Mr. R. K. Sidhva: Whenr were they retrenched?

The Homourable Shri R.‘K. Shanmukham Chetty: Siuce’ the termination
of the war.

Shri H, V. KEamath: As against the r:trenchment in these Ministries bas
the staff in other Ministries been expanded?

The Honourable Shri R, K. Shanmukham Chetly: Whether there has been
any expansion n any particular Ministry, I would like notice of that question.
Shri M. Ananthasayanam Ayyangar: Is there any departmental commit§ee

in each department to gather material as to the personnel and how economy
may be effected for material for the Economic Committee?

The Honourable Shri B. XK. Shanmukham Chetty: That is being dome
departmentally.

Shri M. Ananthasayanam Ayyangar: Will the matter be placed before the
several Standing Committees of the Assembly before they are finalised and
placed before the Economic Committee?

The Honourable Bhri B, K. Shanmukham Chetty: I cannot say what Is o
be done about them.

Shri M. Ananthasayanam Ayyangar: So far as the Finance Standing Com-
mitee is concerned, will the Finance Minister see to it that whatever material
is gathered, is placed before the Finance Committee before it goes to the Econo
mic Committee ?

The Honourable Shri R. K, Shanmukham Ohetty: I shall consider that.

Mr. B. Poker Sahib Bahadur: May I know whether the Government will be
pleased to lay on tlre table of the House the report of the Committee oo
Retrenchment ?

The Honourable Shri R. K. Shanmukham Chetty: When it is ready, yes.

Shri Deshbandhu Gupta: Has any of the retrenched staff heen absorbed by
Government or other Departments? *

The Honourable Shri R, K. Shanmukham Ohetty: It is the general pol'ey
of the Government to see that as far as possible men who are retrenched are
absorbed in some other useful oceupation, including Government gervice. A
special wuchinery has been set up for this purpose.

Shri Deshbandhu Gupta: (an the Honourable Minister give s rough idea of
the: numiber=of people so set off?
The Honourable Shri R, K. Shanmukham Chetty: No I cannot givg it.

Mr. B, K. Sidhva: 1 wanted the szine answer to a similar question: ,C_(’Uid
the Hononrable Minister give an idea of the percentage of the ‘‘set-offs’.

Mr. Speaker: He wants uotice of that.

snri M. Ananthasayanam Ayyangar: Iow far has the Eeonomic -~ Com-
nuttee progressed ?
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The Honourable Shri R. K. Shanmukham Chetty: 1 think they really.had
ther first meet'ng two or three weeks back.

Shri M. Ananthasayanam Ayyangar:
difficult to spend their time for the
want to £ . celieved? .

The Honourable Shri R, K. Shanmukham Ohetty: I am not aware of -it.

Shri H. V. Kamath: What is the k'nd of machinery to gbsorb these re
trenched staff in other departments?

The Honourable Shri B. K. Shanmukham Ohetty: When there is any pro-
posal for a large-scale retrenchment in any particular department, then the
vther departments are informed about it and a very detailed examination is
mede to see whether it is poss’ble to absorb them' in any other manner.

Shri M. Ananthasayansm Ayyangar: Has thé Honourable Minister given
any time limit within which the Committee should conclude its deliberatons
aud recommendations?

Tne Homourable Shri R. K. Shanmukham Chetty: I have pot,--given sny
particular time-lim't to the Committee because I know that the Commitfee is
tully alive to the urgency of the problem. But I have told them thaf as thcy

amsh their enquiry into each Ministry’s affairs, they should send a report so
that we may fake action. '

r: Are any of the members finding it
gitimafe purpose of the Committee and

PE®SIONS TO DESCENDANTS OF EX-RULERS OF INDIAN STATES

519. *Mr. B. K. Bidhva: (a) Will the Honourable Minister of States
please refer to the statement given in reply to Mr. Mohanlal Saksena’s starred
guestion No. 580 asked on 3rd December, 1947 showing the nature of pensions
and smounts involved in the provision made for.the descendants, relatives and
dependants of the former Rulers of tewritories in India and - slale whether
Government propose to review the question of the payment of these pensions
to the descendants etc. of the former Rulers under the new set up and condi-
tions in this country? '

(b} Are there any agreements between the States and the Rulers for the
payment of these pensions?

(c) If so, are they fo continue in perpetuity?

(d) What are the advantages to Government, at present, in the payment
of these annual pensions?

The Honourable Sardar Vallabhbhai Patel: (a) to (d). Full information
n regard to the nature and amounts of the political pensions is now being cbl-

ected and on receipt of this information the question of continuanee of these
pensions will be examined. Fach case will have to be considered on its merits.

Mr. R. K, Sidhva: May I know whether the pensions allowed to the
dependents of these persons nclude some in the Pakistan Area?

The Honourable Sardar Vallabhbhai Patel: I have no information. The
information is being gathered. '

Mr. B. K. Sidhva: Is it a fact that the dependents of Loharu . . . .

Mr, Speaker: Order, order. The question is not relevant. The Minister
has said that the information is being collected. .

"Mr. R. K, Bidhva: I know that it includes Rs. 30,000 to the Raja of
Lobaru. May I know if that will be cont' nued here?

The Honourable Sardar Vallabhbhai Patel: We have not examined any
individual case.

Seth Govinddas: Wil the Honourable Minister see that the following ia-

* formation is also colleoted? Certan pensions were given to thosa rulers who
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helped the British Government during the War of Independence of 1857. Will
the Honourable Minister see that those pensions are reduced? Will he also see

that the pensions ef those persons are enhanced who helped in the Movement
of 185727 «

Mr. Speaker: I do not think the question need be answered. It is a
problemat’cal question and contains suggestion for action.

Begum Aizaz Rasul: 1 was not quite clear about the answer which the
Honourable Minister gave. May 1 know what provision under the new agree-
ments Government has made regarding allowances to members of the families
of ruling princes which were given to them by the Statee? Is Government
making .ny prov's'on for them at all?

The Honourable Sardar Vallabhbhai Patel: The question under reply does
aot refer to the arrangements with regard to the new States that have bees
merged into the Indian Union. The question refers to old pensions.

-

APPOINTMENTS ON PROGRAMME STAFF oF A. 1. R.

520. *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of Informa-
tion and Broadcasting be pleased to state whether it is a fact that a Btaff
Selection Board exists for making appointments on the Programme Btaff of the
All India Radio? :

(b) How may appointments have been ‘made on permanent or temporary
basis since January 1947?

(c) Was the Board consulted before making these sppointments? If pot.
why not?

The Honourable Sardar Vallabhbhai Patel: -(a) Regional Selection Boards
exist for the reeruitment to permanent posts of Junior Programme Staff.
~ (b} No appo'ntments have been made on a permanent basis; 24 Programme
Aggistants and 8 Transmission Assistants have been appointed at various
Stations of All-India Radio since January, 1947 in a purely temporary capacity.

(¢) Bince the appointments were temporary it was not necessary to consult
the Boards. .

Shri Deshbandhu Gupta: Are these temporary appointments brought before
the Selection Boards for confirmation?

The Honourable Sardar Vallabhbhai Patel: I do not think temporary
appointments require any consultation with the Board. The Boards were cbn-
stituted for the purpose of consultation regarding permanent appointments.

Shri Deshbandhu Gupta: Is it a fact that these temporary appointments
have been there for many months?

The Honourable Sardar Vallabhbhai Patel: As I have said in my answer,
these temporary appointments have been made since January 1947.

Shri Deshbandhu Gupta: That means more than a year. Is the Honourabl:
Minister aware that it has become a practice that temporary appointments are
being made and they are not being brought before the Board for confirmation as
permanent appointments ?

The Honourable Sardar Vallabhbhai Patel: There is no such practice’ But
the Honourable Member must be aware that 70 per cent. of these appointments
were reserved for war service candidates and 30 per cent. for others. These
temporary appoictments have been made because as soon as certain new
stations have been opened in Assam and Orissa.we had w‘make temporary
appointments for those stations. But there is no such practice as has been
suggested by the Honourable Member. :
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Prof. N. G. Ranga: Will the Honourable Minister please tell us whether
recruitment for these temporary appo ntments is being made as a sort of firat
step towards the persone being made permanent?
The Honourable Sardar Vallabhbhai Patel: Not in these cases. *

Shri M. Ananthasayanam Ayyangar: May I know if the Selection Board
takes the place of the Public Service Commission so far as this reeruitment is
concerned ?

. 'The Honourable Sardar Vallabhbhai Patel: No, 8r. These Selection Boards
recruit only for minor appointments such as junior programme staff.

Shri H. V. Eamath: The Honourable Minister stated, if I heard him aright,
that Regional Selection Boards have been set up. May I know into how maun;
regions Ind'a has been split up for this purpose and how many such Boards are
there ? :

The Honourable Sardar Vallabhbhai Patel: There are as many Boards as
there are regions. The Regional Boards have been constituted in accordance
with the region: | division of the country on a linguistic basis.

Prof. N, G. Ranga: May I know what steps have been taken by Goveru-
ment to see that these Select'on Boards. act as carefully as the Public Bervice
Cominission does in its own sphere?

The Honourable Sardar Vallabhbbai Patel: The Public Bervice Commission
cannot be entrusted with the work of recruiting for these minor appointments.

Prof. N. @. Ranga: Just as in"regard to major appointments the Public
Service Commission is expected to do its work very carefully, are steps being
taken to see that these Selection Boards act equally carefully in regard to thes2
minor appointments ?

The Homourable Sardar Vallabhbhai Patel: The Belection Board has not
vet disposed of a single case of recru’tment.. No reference has been made to
the Selection Board yet.

Mr, B. Poker Sahib Bahadur: May I know whether any time limit has
been fixed for these appointments to be kept as temporary?

The Honourable Sardar Vallabhbhai Patel: No time limic has been fixed.
Temporary appointment means that according to the spir't of temporary appoint.
mients they will vot be for a longer per'od than is necessary.

Diwan Chaman Lall: May I know whether it is a fact that the Selection
Board hes not been eslled into action even onee during the last year?

The Honourable Sardar Vallabhbhai Patel: That is because, as I hav:
sa'd, 70 per cent, of the appointments are to be mbde from candidates with war
gervice and 80 per cent. are reserved for temporary government servants. Pend.
ing the selection of these people these appointments are made. nIf selections arz
made up ta 70 per cent, from war service candidates and up fo 50 per cent. from
temporary government servants. then these temporary candidates will have to
give place to these people.

Diwan Chaman Lall: Is there any time limit for the appointment of &
temporary hand? Or ‘s it called temporary and can continue almost indefinite-
19?2 ) ‘

Mr, Speaker: That question has already been asked by Mr. Poker Sahib and
answered. cE

Shree Krishna Chandra Sharma: May T kifow if permanent appointmeants are
made without reference to the Board?

'I'he'xon;mnble Sardar Vallabhbhai Patel: No such permanent appointment
has been made.
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POPULARISATION or HiNp1 TeROUGE RaDIO

521. *Shri Deshbandhu Gupta: Will the Honourable Minister of Information
and Broadcasting be pleased to state whether Government are considering the
possibilities of popularising Hindi through the medium of Radio?

The Honourable Sardar Vallabhbhai Patel: There is no proposal at present
under Government consideration to popularise Hindi through Rad'o.

ghri K. Hanumanthaiya: Is not Hindi popular enough?

Mr. Speaker: That is asking for opinion. 2

Shri Deshbandhu Gupta: Will Government consider the desirability of tak-
ing recourse to these methods so that our South Indian friends can easily learn
the language? :

The Honourable Sardar Vallabhbhai Patel: The matter is under considera-
tion.

REPLACEMENT OF Exartsa By Hixpr 1v INDIAN UNIVERSITIES

522. *Seth Govinddas: (a) Will the Honourable Minister of Education be
pleased to state what are the various measures taken by the Govermment of
India to replace English by Hindi in the Indian Universities within its juris-
diction ?

(b} Did Government consult the various Universities regarding this question?

(c) Do Government propose to consider the advisability of fixing a date by
which time this replacement may be completed? :
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The Homourable Maulana Abul Kalam Azad:  (a) As far ae Primary and
Secondary Education is concerned all Provincial Governments have accepted th>
principle that the med'um of instruction should be the mother tongue. Every
effort is being made to put this into practice.

. As regards the University Education, the Central Advisory Board of Educa-
tion, which met recently, has accepted that in future in place of English an
Ind’en language or languages, as the case may be, should be the medium of
instruction. A e 51
language should
out India or wh
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(b) Yes. Government had convened the Educational Conference which was
attended by Provincial Ministers of Education, the Vice-Chancellors, repre-
sentatives of Indian States and eminent educationists. The Conference
agreed with (a) above.

(¢) The Central Advisory Board of Ed

ucation and the Educat'onal Confer-
ence both eame to the conelusi

on that this change in the University Education
should be by stages so that the standard of education does not suffer. It was

agreed that the changeover should be spread over five years and in the sixth
year all education should be in the Indian language or languages which will be
th2 medium of instruction. English language will, however, continue to be a
seeond language and a subject for post-graduate studies. -
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Seth Govinddas: So far as the question of English is concerned, Univer-

sities have fixed their own time-limits in this respect; some of them have fixed
thrée years while others have fixed even over five years for this purpose. In
such circumstances will the Government of India consider to have a u)iferm
period fixed by all the Universities, during which English should be replaced by
Hindi?

Mr, B. Poker Sahib Bahadur: On a point of order,
it is not practicable to interpret the aiswer of the
also the supplementary question which are put by ot
other than English, into English so that members who do not know that
language may be able to follow the proceedings, particularly having regard t»
the great importance of the quest'on? .

Diwan Chaman Lall: May I know, Sir, whether it is not a faet that the
Pakistan Constifuent Assembly has declared Urdu to be the national language ?

Mr. Speaker: Ovder, order, That quastion does not arise. The Honoursble
Member, Mr. Poker Sahtb Bahadur, was absent when this question was raised
in the House last week. I had, at that time, stated that everyone hers is at
liberty to speak either in English or in Hindustani. i

Sir, may I know whether
Honourable Minister a.d
her members in languages
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House last week. I had, at thab time, stated that everyone here 35 at liberty
to speak either in English or in Hindustani.

The Honourable Shri R. K, Shanmukham Chetty: Or in his own language,

M. Speaker: And in his own language also, if he may.so like. 1 cannot
prevent that, but I cannot undertake to have English translations of Hindu-
stani. I stated that, specially for the benefit of a few members, who really do
not understand the language, and if the question is of impartance in my opinion
in that case, I would help them to understand it. But I am not going to hold
that every question is of importance. I also expressed the view that, unlegs
these facilities are withheld even for some time, I do not see any chances of
members try'ng to pick up Hindustani, That is my reaction. There need not
be any arguments over this,

Dr. B. Pattabhi Sitaramayya: T)oes the Honourable Member, Mr. Poker
Sahib, mean that he does not understand a word of Hindustani?

Mr. Speaker: He was raising the question perhaps for the benefit of othor
people. -

Mr, B. Poker Sahib Bahadur: By way of personal explanation, Sir, may T
say that I do not understand not only Hindustani but also Urdu? Having regard
to the very great importance of the subject I make a special request fo th:
Honourable Speaker to exercise his diseretion in favour of allowing the guestion
and the answer to be interpreted in English.

Mr, Speaker: 1 will bear that request in mind, but so far as this question
‘s concerned, I am calling upon the Education Minister to reply.

Shri Jaspat Roy Eapoor: May I invite your attention, Mr. Speaker, to
Rule 14 of the Assembly Rules which, as I interpret, means that a member can

speak in English or Hindustani: and he can speak in a language other than
English or H'ndustani only if he does not know these two languages.

Mr. Speaker: T had that Rule in mind. But the question for me is who is
to sit in judgment, whether the Honourable Member- understands these two
languages sufficiently enough to put a particular question or to explain matters
on 1 partieular subject. So it is no use discussing that subject. The whole
position ig very elear and I will request Maulana Saheb to answer.

Shri Jaspat Roy Eapoor: If a member has already spoken in this House o:
a number of occasions in English or Hindustani, you can know.

Mr, Speaker: That is hypothetical. When the question arises, I will dec'de.
Mr. B. Poker Sahib Bahadur: About this particular question . . . . .
Mr, Speaker: I am asking the Education Minister to reply.

Yy o S0y 5 i JAsaSym] ol g Ul gt
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The Honourable Maulana Abul Kalam Azad: The opinion expressed by the
Educational Conference was that a period of five years be fixed-for this pur-
pose, and all Universities should keep that period in view. -

& Mfawary - # fafre< atfes § 72 qo wme g wEms
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gfvafedt (University) &t § fegia ariw fofe (Time-limit) qis
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Beth Govinddas: May I ask the Honourable Minister whether inspite of
the opinion of the Educational Conference are there Universities whiclfu hav:a

fixed this limit under five years? If that is so, what action do Governmenf
propose to take in this matter? : )

] Cene & laleysai ol 52 JLae Ol ) 1 ofil MOl Ulye Ly
S8 8T S et @l W 8 8 Ky e Jus el e s - (oS
S U uF i & Fanin S e Kl - el WS o b S KK
prom ol & (90 Vg a5 2 S s o oy gan] oS K (o] ol yoi
T ayS yln] gl K eyt g0 3y &8 Jla WS g LgaS oS Ll &5 KiyS L

The Honourable Maulana Abul Kalam Azad: (Then the difficulty ‘s if the
Universities do not adopt this time-limit). The time-limit was fixed with a
view to b?mg about the change satisfactorily, within five vears. If a University
in a province completes this work in three years then I hope the Honourable
Member would agree there is no point why it should be compelled to wait for

two years more?
7 Mgz : F & Q@ aFaT F ... ..
- Beth G@ovinddas. May T ask . . . .. '

Mr, Speaker: I do not propose to allow any supplementary question. Th-
matter is all argumentative. Next question,

Shri Deshbandhu Gupta: With reference to Delhi University I want to put
a supplementary question, Sir. It is relevant to the question and not argu-
mentative,

Mr, Speaker: I have already called the next question,
STUDENTS FROM INDIA TO CHINA AND VICE VRERSA.

523, *Seth Govinddas: Will the Honourable Minister of Ednecation be
pleased to state:

(a) whether it is a fact that the students selected in the heginning ot 1947
for studies it China have not vet been sent to China;

(b) whether the students from China have come to Tndia or not; and

(e) whether Government propose to take steps to send Indian studenis to
{*hina as early as possible?

S aany aa el Jol s ag (2) 1ol adl W Jandl
Up e byt ol oS Cpsiiiledy  otiegode wilal 3 mdidpgd ae 519 &he prand
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Jo o ya= 588 -2l Llay (Cultural co-operation) yyenyS el e
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The Honourable Maulana Abul Kalam Azad: (a) No, Sir. Eleven students’
were selected in December 1946 for award of scholarships- m Chinese Univer-
sities offered by the Government of India with a view to promoting culbural
cv-operation between this country and China. Ten of the selected students,
including one who later opted for Pakistan, were sent to China n July 1947.
The remaining one student has not yet been able to leave for China on account
of private reasons.

(b) Ten Chinese students came in 1948 under the auspices of the (Yovern-
ment of Indiz, but no other students have come recently. It is understood,
however, that the Chinese Government have been considering the sending of
some more students to India.

(e) Does not arise. .
¥z Ao fa A N R Regam # 5 § w0 ag ghafew
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Seth Govinddas: Have all the students from China been put in one parti-
cular University, or are thev in different Universities?

-2 wpyd S adp D Ll ofif Al Wye Loyl
The Honourable Maulana Abul Kalam Azad: This requres notice.
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Shri H. V. Kamath: What is the name of the University in China in whieh
students from India are studying end what kind of training they are receiving?

- & umyys S iy ! AR ofif plcdlyal Wens | i
The Honourahle Maulana Abul Kalam Azad: Tt wso requires notice
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Dr. IB Pattabhi Sitaramayya: Will the Honourable Minister for Edueation

please statae y.'hc:!wr under the present disturbed condit'ons in China ouvr
students are in « position to learn any arfs and eraftz in fhe Universities?
el 2K Ly o Sl S Gl dlelas g o€ 1 OfiT BT Wy Layif

ot 2yl mup e
" The Honourable Manlana 4bul Kalam Azad: This relates to a period before
the students werc sent. At present Government is not sending any.

SALARIES OF PROMOTED STA?F OF GUN CARRIAGE. FacTORY, JUB-
) BULPORE. . :
524. *Seth Govinddas: (a) Will the Honourable Minister of Defence be
pleased to state whether it is a fact that 44 members of the staff of the Gun
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Carriage Factory, Jubbulpore have been promoted to higher posts since May,
1945 and that they have not been granted the pay and other emolumente cf
their respective higher posts till now? _ .

(b) Are Government aware that 41 reminders and telegrams have been

sent to the Director of Ordnance Factories in this conmection by the staff
association ? )

The Honourable Sardar Baldev Singh: (a) and (b). The matter is being
enquired into. 1 shall inform the House as soon as 1 get all the informiation.

DISCRIMINATORY ALLOTMENT OF QUARTEES T0 EMPLOYEES OF GUN CaBRIAGE Fac ~
TORY, JUBBULPORE.

525. *Seth Govinddas: (a) Will the Honourable Minister of Defence, be
pleased to state why all the European, Anglo-Indian and Christian staff of
the Gun Carriage Factory, Jubbulpore have been allotted staff quarters irres-
pective of their seniority and length of service and why the majority of Indians,
who are senjor men in service, have not been given this privilege although the
service conditions of both the categories provide for free unfurnished quarters?

(b) Why have these Indian members not been paid compc.sation in lieu of
quarters since lst April 1945, although it is one of their service conditions. in
spite of several representations?

(¢) Are Government aware that out of a total of 93 staff quarters, 48 best
on- ‘n the better locality have been reserved for occupation by 52 Europeans,
irrespective of their status and seniority, while only the remaining 45 quarters,
including 14 temporary hutted accomunodation, have been allotted to the
Indians, including seniormost staff and (azetted Officers, although the total
gtrength of the Indian Btaff is 110?

The Honourable Sardar Baldev Singh: (a), (b) and (c). Particulars have

been called for and the informaton required will be laid on the table of the
House when received.

Seth Govinddas: Is the Honourable Minister aware of the fnct- that even
now racial discrimination exists in these factories of Jubbulpore?

The Honourable Sardar Baldev Singh: As I have stated in reply to the

quest'on, the information has been asked for. As soon as it is received I will
be able to give a reply.

Diwan Chaman Lall: May I ssk my Honourable friend wh.ether the principle
of racial diseriminat’on is go'ng to be discarded by the Department? 2

The Honourable Sardar Baldev Singh: That is quite clear. There is no
racial discrimination. But as far as this particular question is concerned it is

difficult for me to give any ‘nformation unless I get the information from the
factory.

REN AMING OF CURZON ARCHAEOLOGICAL MUSEUM, MUTHURA AFTER PANDIT RADHA
KRisaNaA.
526. *Shri Jaspat Roy Eapoor: Will the Honourable Minister of Education
be pleased to state: ’ .
(a) whether Government are aware that the Curzon Archaological Museum
at Mathura was founded by Randit Radha Krishffa;

(b) whether Government are aware that there is a strong feeling among the
people of Mathura that the said museum should be renamed as Radha Krishna
Archmological Museum; and

(¢) whether Government propose to rename the said museum as above in .
déference to the wishes of the people of Mathura?
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The Honourable Maulana Abul KEalam Aszad: (a) to (¢). The Curzon

Arch®ological Museum at Mathura is under the administrative control of the

Government of the United Provinces to whom a copy of the question and of the
answer will be forwarded for such action as they consider necessary.

oft T I P FNAEC D AGA & T a® wowm R
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Shri Jaspat Rai Kapoor: Are Government aware of the fact that Lord Curzon
was a very unpopular Viceroy of India?
Mr. Speaker: Order, order.

1363

It is a proving'al subject. ,
CoxnsTeUCTION OF HoOUSES 1N INDIA ON PatTERN OF UK.

527, *Mr. R. K. Bidhva: (a) Will the Honourable Minister of Health please
gtate whether the attention of Government has been drawn to a report from
London appearing in the Hindustan Times of November 26th, 1947, stating
that more than 17,000 houses were completed in Britain during the year 1947
and that 12,426 permanent houses were built in July 1947?

(b) Is it also a fact that the number of houses provided in Britain sinoce ke
end of war is 2,76,000%

(e) If this information is correct, do Government propose to get into eom-
municasion with the Government of the United Kinggom and enguire as to
the type of such houses built by them ?

(d) In view of the shortage of houseds almest in all the cities of India, do
Government propose to consider the advisability of adopting a similar plan for

constructing houses in India with the object of relieving = the congestion in
housing accommodation ?

The Honourable Rajkumari Amrit Kaur: (a) and (b).
press report referred to by the Honourable Member.
figures mentioned in the report are correct.

{¢) and (d). T shall arrange to get the informatiom from the United Kingdomn
and consider whether it will be possible to make use of the plan in India.

Shri Deshbandhu Gupta: May I know if the Honourable Minister has con-
sidered the desirability of making it the job of somebody in the Health Min'stiry
to keep all this inforination available so that we ma7 benefit by it?

The Honourable Rajkumari Amrit Eaur: I do not know whether 't iz nees-

sary to have a special person to attend to it. But any information that we get
will be kept.

I bhave seen the
1 am not aware if the

Mr. B. K. Sidhva: Does the Hnllo::rable Minister feel that the information
enpplied—that there are 17,000 houses completed in Britan during 1947 ani

2.76,000 houses provided since the end of the war—is nct authentic, or are ihe
figures correct?

Mr. Speaker: T believe the question has been replied to.

Mr. B. K Sidhva: Do Government have any such information in the
Honoutable Minister's Department ?

The Honourable Rajkumari Amrit Kaur: No, Sir.

Diwan Chaman Lall: May I know, Sir, whether Government i, keeping io
touch with newer and cheaper methods of construction?
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p The Honourable Rajkumari Amrit Kaur: The question is under cons'ders-
on. . i

_Shri M. Ananthasayanam Ayyangar: May I know from the Honourable
Minister, whether apart from gathering information from the United Kingdom
and proceeding on their model, any schemes have been undertaken by the
Central and Provincial Governments for putting up a number of houses during
the course of the next year?

The Honourable Rajkumari Amrit Eaur: There are different schemes under
the Delhi Improvement Trust.

Diwan Chaman Lall: Ts the Honourable Minister aware that the Chief
Architect to the French Government is in India at the present moment and has
Government tried to get into touch with him, with a view to exploring the possi-
bilities of constructing cheaper houses in India? )

The Honourable Rajkumari Amrit Kaur: I shall consider the desirability of
doing that.

Mr. R. K. Sidhva: The Honourable Minister said that there sre schemes
under the Delhi Improvement Trust. May I know what type of schemes these
are? ) -

The Honourabje Rajkumari Amrit Kaur: I should have notice of that ques-
tion.
 Prof. N. G. Ranga: Are Government considering any plans for the construe-
tion of houses for citizens as apart from their officers and employees?

The Honourable Rajkumari Amrit Kaur: Yes.

Shri M. Ananthagayanam Ayyangar: May I know from the Honourable
Minister what in all are the number of houses that are expected to be construc-
ted during the course of the next year in India a8 a whole?

The Honourable Rajkumari Amrit Kaur: I cannot give the exact number
off hand. It all depends on the quantity of building material available.

Shri H, V. Kamath: Sir, will Government bear in mind the fact that
Indian housewives require different type of houses from that needed by Brit'sh
housewives?

Mr, Speaker: Order, order.

Shri Deshbandhu @Gupta: May I kwow, Sir, if it is a fact that the house
building mdustry in Indis, and particularly in the centrally administered area
of Delhi is praetically at a standstill and there are no house-building operations
going on at the present moment?

The Honourable Rajkumari Amrit Kaur: The guestion of the ava'lability of
building materials is a definite factor in house building operations.

Shri Deshbandhu Gupta: Are Government taking any steps to get over that
dificulty?

The Honourable Rajkumari Amrit Eaur: We are trying our best.

Mr. R. K, Sidhva: What are those building mateyizls, which are not avail-
able? Are they steel and cement?

Mr. Speaker: Let there be no argument.

Mr. R. K, Sidhva: Jly question was ‘whether Govermnent is  considering
the possibility of constructing houses without cement and steel? -

The Homourable Rajkumari Amrit Kaur: Yes. _

Dr, B. Pattabhi Sitaramayya: May I know, Sir, whether Government are
aware of the fact that in Madras a Co-operative Building Society has been orgi-
nised by Government which is going to put up 844 houses and that the founda-
tion-stone of which was laid on the 23rd of last month by the Premier? Why
cannot similar arrangements 'be made in a city like Delhi?
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The Honourable Rajkumari Amrit Kaur: Bome co-operative societies ure
already in existence in Delhi and in reply to a supplementary question the other
day, 1 have already stated that Government iv willing to encourage such
societies.

K. T. M. Ahmed Ibrahim Sahib Bahadur: The co-operative societies refer-
red to in the supplementary question put by the Honourable Member were
organised by the Government of Madras and the initiative was taken by the
Provincial Government. Is it possible for the Government of India also to do
likewise ?

The Honourable Rajkumari Amrit Eaur: That matter will be considered.

SPY-ACTIVITIES IN INDIAN DOMINION,

528, *Shri Lal Mohan Pati: Will the Honourable Minister of Defence be
pleased to state: .

(a) whether there is any spy-ring working in the -Indian Doniinion with head-
yuarters in Delhi;

(b) whether this spy-ring is collecting infor:nation about the plan of the air-
activity of the Military Department of India: .

(c) whether Government have taken adequate-measures to round up the
spies; and

(d) whether Government have got information that some citizeng of ' ihe
Indian Dominion are working in India as spies?

The Honourable Sardar Baldev Singh: (a) to (d). It wovkd hot be in the
public interest to answer this question, but I would assure the Houge that
Government are fully alive to their responsibilities in this regard and have taken
and will take all necessary precautions.

Shri H. V, Kamath: Are Government satisfied with the efficiency of their
Intelligence Department ?
‘Mr, Speaker: It is a matter of opinion.
HiGEHER SEORETARIAT APPOINTMENTS,

529. *R, B. Lala Raj Eanwar: Will the Honoursble Minister of Home
Affairs be plessed to state whether Government propose to throw open h'gher
Secretariat appointments to properly qualified members of services other thau
the 1.C.8. and if not, why not?

The Honourable Sardar Vallabhbhai Patel: Higher Secretariat appointments
ure already open to Services other than the Indiap Civil Service.

R, B. Lala Raj Eanwar: Do Government propose to throw open a percent-
age of these higher uppointments to officers of the Provincial Civil Service?

The Homourable Sardar Vallabhbhai Patel: It iz not reserved for the
I.C.8. us it was some years ago. It has been thrown open to others.

Shri Khurshed Lal: Has any non-1.C.S. officer been appointed as Secretary
to the Government of India now?

The Honourable Sardar Vallabhbhai Patel: Yes.

Shri M Ananthasayanam Ayyangar: 1. the Honourable Minister continuing
the practice of sending the 1.C.S. officers to their respectve provinces after their
tenure of three years is over, or have they got a tendency of sficKing on here
permanently? *

The Honourable Sardar Vallabhbhaj Patel: At present there is a great shori-
age of trained officers both in the Centre and in the provinces. There is so much
pressure that we find it difficult to sénd back officers who have commléted their

pe{iod of tenure, as the provinces are reluctant.to give substifutes in their
place.
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Shrl Rohini Kumar Chaudhuri: Ts if & fact Sir, that there is a bar to the.
promotion of the Provincial Civil Service men to the post of Secretaries? They
may be appointed Assistant Becretaries or Depufy Secretaries, but not as
Becretaries. _

The Honourable Sardar Vallabhbhai Patel: There i no bar as such.

Mr. B. Poker Sahib Bahadur: May Fknow, 8'r, what is the,qualification
prescribed in the matter of selection of men to fill posts at present held by the
1.C.8. people? '

The Honourable Sardar Vallabhbhai Patel: Merit.

PREPARATIONS FOR NEXT DEcENN1al, CENsvs.

530. *R. B. Lala Raj Eanwar: Will the Honourable Minister of Home
Affairy be pleased to state when it is proposed to start the preliminary work in
connection with the next decennial census?

The Honourable Sardar Vallabhbhai Patel: Preparations for the next census
have already started.

Shri T. A, Ramalingam Ohettiar: May I ask, Sir, whether in view of the
tact that adult suffrage is going to be introduced shortly, the preparation of
the electoral rolls and the taking of the census cannot be combined so that’
economy may be effected ?

The Honourable Sardar Vallabhbhai Patel: It is not possible to alter the
eensus programme which is fixed for a particular and definite period. Whether
the preparation of electoral rolls has been undertaken or not I do not know.

-

K. 'T. M. Ahmed Ibrahim Sahib Bahadur: May I know, Bir, whether in view
of the widespread complaints about grave omissions during the last census,
Government will take serious steps to avoid such omissions in the ensuing
census? ' -

- The Honourable Sardar Vallabhbhai Patel: Apart from complaints there
have been such vast changes and such vast Buctuations of population that the
census operations have to be undertaken very carefully.

- VACANCIES IN INDIAN ADMINISTRATIVE -SEEVICE.

531. *R. B. Lala Raj Kanwar: Will the Honourable Minister of Homa
Affairs be pleesed to state how many vacancies there are in the Indian Adminis-
trutive Service and how and when it is proposed to fill them?

The Honourable Sardar Vallabhbhai Patel: 221. Some of these vacancies
will be filled as a result of the competitive examination for Indian Administra-
tive Service and other services held in July, 1947, the results of which are not
yet available. About the remaining vacancieg- various proposals including those
contained in the report of the Gorwala Committee are under consideration.
Attention of the Honourable Member is inv:ted to my answer given on the 19th
February 1948 to question No. 348.

Shri H. V. Eamath: How mnany, Sir, will be filled by competitive examina-
tion and how many otherwise?

The Honourable Sardar Vallabhbhai Patel: That will depend upon the
results. . i

Shri H, V. Kamath: When are the results expected ? '
Pandit Hirday Nath EKunzruo: Why is the result not available yet?

The Honourable Sardar Vallabhbhai Patel: Well, I cannot say. But it is
with the Public Service Commission.
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Pandit Hirday Nath Eunzru: Is the Honourable Minister aware tlmt th:re
a great deal of discontent because of the delay on the part of the Publie t:rer-
. vice Commis8ion in announcing the results?

The Honourable Sardar Vallabhbhai Patel: The number of candiiates is so
large that it has taken some time for the Commission to announce the results.

Begum Aizaz Rasul: May I know, Sir, whether the terms of service and

employment and pay of the men of the Indian Administrative Service are the
same as those of the Indian Civil Service?

The Honourable Sardar Vallabhbhai Patel: The terms of employment are
different from those of the I.C.S.

Shri M. Ananthasayanam Ayyangar: May I ask the Honourable Minister
whether those posts which are not filled by nominees of the Public Service
Commission will be made available to those officers who are now working in
the different Ministries and have put in four or five years’ service?

The Honourable Sardar Vallabhbhai Patel: As I have already said. the deficit
has to be filled up from other sources.

Shri M. Ananthasayanam Ayyangar: Would preference be given to those who
are already in service, instead of their being asked to sit for auncther
examination now?

The Honourable Sardar Vallabhbhai Patel: One of the mources from which

people are selected are persons who are already in temporary employment. but
they also are to pass through a certain test.

RESEARCH IN VEGETARIAN AN NoN-VEGETARIAN DrgTs.

532. *R. B. Lala Raj Eanwar: Will the Honourable Minister of Health
be pleased to state:

(a) whether any research has been undertaken in the country during recent
years in order to ascertain whether vegelarian diet is more conduzive to the
promotion of ph?sical strength and longevity than meat diet or vice versa;

(b) if the reply to part (a) above be in the affirmative, what was the result
of sueh research;

(¢) whether there is any reliable data in the possession of Government *o

show what proportion of the country’s population prefers vegetarian diet to
meat diet and if go, what the comparative figures of the two categories are; and

(d) if no relinble data on the subjéct is available, whether Government pro-
pose to consider the feasibility of making enquiries into the matter when the
next decennial census is taken?

The Homourable Rajkumari Amrit Eaur: (s) No.
(b) Does not arise

(c) No data '§ avail'n:b_le,

(d) The question will be considered.

Diwan Chaman Lall: In considering this question, will the Minister please
keep in view the fact that vegetanans are generally more pugnacious thai. nest
enters?

Shri H. V, Kamath: Are milk and eggs both 1n<,luded in vegetarina 2ist oo
are they excluded?
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Coxviers or R.LN. Murixy, 1946 1§ DETENTION.

1533. *Prof, Shibban Lal Saksena: (a) Will ini
: ) Will  the Honourable M f
Defence be pleased to state how many Ratings of the R.I,;Il.- x_-oni/icltg:ftf; l;'e
R.LN. Mutiny of 1946 are still undergoing imprisonment or are under detention?

(b) What are thg reasons for not releasing them after the attainment of
freedom, and what is the poliey of Government in regard to their release?

() Do Govel‘ngnent propose to consider the desirabulity of releasing them and
reinstating them in their original posts ?

(d) In which jails are these men imprisoned and what classification and
treatment are being given to them?

The Honourable Sardar Baldev Singh: (2) None.

(b) and (d). Does not arise in view of the answer to part (a).

(e) The question of releass does not now arise. Government do not pro-
pose to reinstate persons imprisoned in connection with R.I.N. Mutingy.

UTILISATION OF Fuxps oF DELEI ASSOCIATION FOR DESTITUTES.

534, *Shrimati Dakshayani Velayudhan: (a) Will the Honourable Minister
of Health be pleased to state whether Government are aware that the Delhi
Association for the welfare of the destitutes was formed in the vear 1943 and
that about” Rs. 7,50,000 were collected and that an annual grant of Rs. 90,000
was san~tioned by Government and the Munieipality for the purpose of:
(i) providing relief to and maintenance and rehabilitation of thedestitute
persons in Delhi Province:

(ii) administering colonies or settlements, for beggars, destitutes, lepers,
and blind persons; and I

(iii) to provide, endow, furnish, maintain, manage, collect funds and spend
them for the above objects? :

(b) Are Government aware that, though there is a large number of destituies
and heggars present in Delhi as a result of the disturbance in the Punjab, the
resources of the Association and the Delhi Poor House have not been utilized ?

(c) Are Government aware that the buildings and roads in the Poor House
at King's Way, which were built at considerable cost from publiz funds only
s year and a half ago, are already in a state of decay? .

The Honourable Rajkumari Amrit Eaur: (a) Government agreed to provide
& sum of Rs. 55,900 for running the Poor House in Delhi but no payment has
yet been made as the institution has not yet been opened.

(b) The building is at present used by the Women’s Section of the Ministry
of Relief and Rehabilitation as a house for refugee women and children and
is therefore not available for use as a Poor House.

(¢} The buildings suffered some damage from the floods last Beptember but
necessary repairs are being carried out. .

Shri KEhurshed Lal: Is it a fact that it was known before the buildings were
constructed that the site was liable to be flooded? If so, may I know why
necessary precautions were not taken? )

The ourable Rajkumari Amrit Kaur: That was before my time. T can
make enquiries about it.

Shri M. Ananthasayanam Ayyangar: How is it that the Poor House has not
been. hrought into existence and what steps are Government taking to bring
it into existence as esrly as possible?

+Answer to this question laid on the table, the questioner being absent.
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The Honourable Rajkumari Amrit Kaur: I am making enquiries into the

maftter and steps are going to be taken to bring the institution into being.

Because there was no electricity and no pipes to put in water supply, the Poor
House could not come into existence earlier.

*DEFENCE OF JAMMU AND KasuMIr STATE BY INDIAN FORCES

535. *Giani Gurmukh Singh Musafar: (a) Will the Honourable Minister of
Dafence be pleased to state:
(i) the date on which the Indian Dominion Forces entered Jammu and
Kashmir State to defend it against raiders;
(ii) the date on which the Mirpur District fell into the hands of the raiders;
(iii) whether the Indian Dominicn Forces reached Mirpur to defend it?
(b) What is the estimate of casualties, abductions ete., of non-Muslims
during or after the raid in Mirpur District, snl what is the estimate of the total
number of non-Muslims, who were living in 1le district when it was raided?
The Honourable Sardar Baldev Singh: (a) (i) 27th October 1947.
(ii) 26th November 1947.
(iii) No.
(b) I regret, Bir, that information in the detail required by the Honourable
Member is not readily available.

PERSONS PARTICIPATING IN CONGRESS MOVEMENTS DEBARRED ¥#ROM SERVIOE

1536. *Giani Gurmukh Singh Musafar: (a) Will the Honourable Minister of
Home Affairs be pleased to refer to the reply given to my starred question No.
78 asked on 2nd February, 1948, regarding the black lists of persons debarred
from entering Government service and state whether Government have as-
certained whether action on the instructions issued to them in October, 1946
has been taken by the Ministries ?

(b) How many persons are debarred from entering Government service, on
the ground that they took part in the Indian National Congress movements ?

The Honourabls Sardar Vallabhbhai Patel: (a) and (b). I am satisfied from
information received from the Ministries that action has been taken on the
revised instructions issued by Government. It is unlikely that there is any
case of a person included in the list during the preceding five years still being
under a ban on account purely of having participated in Congress activities.
Specific information is being collected on this point and will be placed on the’
table of the House as soon as it is ready.

PROGRAMME ASSISTANTS AND ARTISTS 1§ A.I. R.

. 1537, *@iani Gurmukh Singh Musafar: Will the Honourable Minister of In-
formation and Broadeasting be pleased to state:

{a) the total number of Programme Assistants in the various All Tndia
Radio Stations;

(b) the number of Programme Assistants who (i) write Scripts, dramas
and features; (i) appear as “‘voice'’ in dramas and features; (iii) broadcast
Indian music; and (iv) broadcast Western Music:

(c) the grades of pay of the Programme Asgistants;.
{d) the total number of Artists permanently employed;
(e) the average salary of the Artists permanently employed:

+Answer to this question laid on the table, the questioner being absent.
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(1) the allowances admissible to Artists;

(g) whether the Art'sts are entitled to residential accommedation; and

(h) in case of the transfer of an Artist from one station to another, whether
travelling allowance is admissible to him? :

The Honourable Sardar Vallabhbhai Patel: (a) 92.

(b) The information is being collected and will be laid on the ¥eble in dus
course.

(¢) Rs. 250—15—840—20—400. Belection Grade Rs. 400—20—500.

(d) Artists are not employed.on a permanent basis, but on contract for
specific periods.
v (e) Does not arise,

(f) Interim relief, Grain compensation allowance, and Conveyance sllow-
ance where admissible.

(g) No.
{h) Yes.

EXPULSION OF INDIAN STUDENTS FROM INTER NATIONAL LaNGUaGE CLUB,
CROYDON

538, *Shri Damodar Swarup Seth: Will the Honourable Minister of Educa-
tinn be pleased to state:

(a) whether it is a fact that the International Language Club at Croydon
has expelled a number of Indian students on the yround of their having taken
prit in communist activities; and -

{b) whether Government have any information that the expulsion was
based on racial discrimination?

The Honourable Maulana Abul Kalam Asad: (a) Government have seen &
Press report to the effect that a certain number of Indian students have been
expelled from the International Language Club, Croydon, on the ground of their
alleged Communist activities, Government, however, have not yet received
any report regarding this matter from the High Commissioner in London or
from any other authoritative source.

(b) From the information which Government possess regarding this Club,
they have no reason to suppose that the action of the Club suthorities in this
case is due to any racial or colour prejudices. Government, however, propose
ko look into the matter. -

MopeL CONSTITUTION FOE INDIAN STATES

539. *Shri V. 0. Kesava Rao: Will the Honourable Minister of States be
pleased to state whether there is a proposal to prepare a model constitution
for the States? '

The Honourable Sardar Vallabhbhai Patel: No, Sir.

Prof. N. &, Ranga: Is anything being done to advise any of these Princes
to see that they will not tamper with the ordinary well-known fundamental
democratic principles when they constitute their Constituent Assemblies and
fix their franchise?

The Honourable Sardar Vallabhbhai Patel: It is not necessary to advise the
Princes.» Once they have established Constituent Assemblies, if advice needs
to be given, it is to be given to the Constituent Assembly concerned.

Prof. N, G. Banga: Are the Government aware of the fact that even
when they constitute these Constituent Assemblies, they do not base these
‘hssemblies on the adult franchise?

1A to this question laid on the table, the questioner being absent.
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he Honourable Sardar Vallabhbhai Patel: No. There is no such trouble
anywhere because wherever Constituent Assemblies are formed, they are based
on our model, that is on adult franchise. -

Seth QOvinddaa: Is it not a fact that in different States, different kinds of
constitution are being introduced, and in these circumstances what is the Gov-
ernment going to do to see thst uniformity is kept throughout the country?

The Homourable Sardar, Vallabhbhai Patel: Time and circumstances will
bring about uniformity. .

BritisH PERSONNEL IN INDIAN ARMY AND CIvIL SERVIOES.

540. *Shri V. C. Kesava Rao: (1) Will the Honourable Minister of Defence
be pleased to state the number of British Officers who have voluntarily agreed
to serve in the Indian Army and their classifications such as Technicians,
Junior Staff and Administrative Officers?

(b} Are there any British personnel in the Indian Army who hold perma-
nent civilian posts in India or have opted for eivilian posts in Palkistan?

. The Honourable Sardar Baldev Singh: (a) I lay a statement on the table
of the House.

(b) No, Sir.

Statement
Out of about 600 British Officers who volunteerad for continued service in the Indian Army
atotal ofabout 418 havebeen accepted.  Ofthese, 235 havebeenacoepted foraperiod of 3 monthe
from lst January 1948, while the rest have been accepted for period: ranging from 1to 3 year®

2. A break-down of these figures by tschnical, etc. appointments is given below :—

For 3 For 1 For 2 For 3
e months year years years
‘Pechniciana . . . . 124 85 23 5
3taff & Administrative Officers . 111 63 2
Total . 235 148 30 ]
—

ScIENTIFIC RESEARCH SOCIETIES AND ASSOCIATIONS IN INDIA.

541, *Shri V. ©. Kesava Rao: (a) Will the Honourahle Minister of Fducation
be pleased to state the names of Scientific Research Societies and Associatiors
in India and what is the financial assistance, if any, given to them by Govern-
ment?

(b) Do Government propose to consider the question of advising these
bodies to amalgamate into a central body in order to eo-ordinate and direct
scientific researches in the country?
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~ to effect co-ordination between different scientific academib sozietics,
institutions and Government scientific departments and Bervices."
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The Honourable Maulana Abul Ealam Azad: (a) A list of Principal, Secienti-

fic Societies is laid on the table of the House, and also of Bcientific and

Research Societies which received grants from the Ministry of Education.

(b) It is unlikely that the various societies will agree to amalgamate into
one Society as such societies deal with different subjects, but I would refer the
Honourable Member to the constitution of the National Institute of Sciences
of India which clearly lays down that one of the objects of this Institute is
‘4o effect co-ordination between ’diﬁerent scientific academies, societies, institu-
tions and Government scientific departments and services.”’ The Government

has recognised it as the premier institute representing all branches of sciences
in the counfry.

Scientific Organizations in Indig
1. The Anthropological Society of Bombay, Bombay.
2. Archmological Survey of India, New Delhi.
3. Banares Mathematical Society, Banares.®
4. The Bombay Natural History Society, Bombay.
5. Bose Institute, Calentta.
6. Botanical Survey of India, Sibapur.
7. Calcutta Mathematical Society, Calcutta.
8. Central Research Institute, Kasauli.
9. The Committce of PalaeoBotany in India, Lucknow.
10. Council of Seientific and Industrial Research, Delhi.
11, Drug Research Laboratory, Jammu.
12. Entomological Society of India, New Delhi.
13. Fazil-Omar Research Institute, Qadian.
14, Forest Research Institute, Dehra Dun.
15. Foreet Research Laboratory, Bangalore.
16. Geological, Mining and Metellurgical Society of Tudia, Cakentta.
17. Haffkine Institute, Bombay.
18. Immunity Scientific Association, Calcutta.
19. Imperial Agricultural Research Institute, New Delhi.
20). Imperial Dairy Research Institute, Bangalore.
21. Imperial Sturgarcane Breeding Station, Coimbatore.
22 Tmperial Veterinary Research Institute Mukteshwar.
21 The Indian Academy of Science, Bangalore.
24 Indian Association for the Cultivation of Science, Calcutta.
25 The Indian Botanical Society. Lucknow.
26. 'The Indian Ceramic Society, Banares.
27. Indian Chemical Society, Calcutta.
28. Indian Institute of Socience, Bangalore.
29. Indian Lac. Research Institute, Ranchi.
20. The Indian Mathematical Bociety.
31. Indian Research Fund Association, New Delhi.
32. Indian Science Congress Agsociation, Calcutta.

3. Indian Sei News Amsociation, Caleutta. . .
34. Kingz Edward VIT Memorial Pasteur Tnstitute and Medical Research Tustitate,
hillong.

35, Malaria Institute of India, Delhi.

26, Museum Association of India. Bombay.

3! The National Academy of Sciences (India). Allahabad.

30 Natinnal Institute of Beience of India, Calcutta.

39 Nutrition Research Laboratories, Coonocor.

40 The: Pasteur Institute of Southern India, Coonoor. .

41. The Royal Agrieultursl and Horticultural Society of Tndia, Calcutta.
42. Society of Biological Chemists (India) Bangalore. '

£3. Zoological Survey of India, Banares Cantt.
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Statement showing the nim: of the Szientific and Researeh Institutions and the grants to be given lo
them in 1947-48 by the Ministry of Education.

Name of Institute Amount
National Instifute of Science of India, Calcutta - . . . 1,17,000
Royal Asiatic iety of Bengal . . . . 25,000
In lian Btatistical Institute Calcutta . . . . . 2,15,000
Inlian Science Congress Association, Cnlmrta . . 15,000
In lian Asjociation for the Cultivation of Beience, Cnlcuun . . 4,39,00p
Dharmakosh Mandal- . . . 2,000
Ramakrichana Mission Instltubo of Culture. Calcutta . . . 10,000
Vishveshwaranand Vedic Research Institute, Bimla. . . . 5,500
Indian History Coengress . . . . . . 10,000
Botanical Bociety, Calcutta . . . . . 1,000
Bharata Itihasa Banshodhaka Man(‘al Poona. . . . . . X 1,000
Numirmatic Society of India . . . . . . 1,000
Indian Institute of Bcicnce, Bangn.]ow . . . . . 63,562,000
Grant to Indian Academy of Science, Bangslore . . . . 6,000
Bhandarkar Oriental Retearch Institute, Poona . . . . 10,000
Boie Research Intitute, Calcutte . 66,000
Grant to Association of Pr1nc1ps]s of Technical Insllt‘ut.mm (Indm} 12,000
Building grant to Institution of Engineere (India) . . 10,000

Mr. B. Poker Sahib Bahadur: May I know whether the Honourable Minister
himself can be requested to give the answer in English?

Mr, Speaker: I have restricted that right to myself. The Becretary will
read the translation.

Shri M. Ananthasayanam Ayyapgar: May [ know if at present there is any
report on the administration of these various societies for which grants are
being given and whether their work is being reviewed from time to time?

CGtete Mo ) e LB bl Lopo & 0 ofil sl Wya  faayT
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The Honourable Maulana Abul Kalam Azad: These societies number eleven
in 8ll. We co-ordinate with them through the National Scientific Institute.

Shri E. Santhanam: Will the Honourable Minister issue a brochure giving
details of the work of these societies in a compendious form so that people may
know about them?

ST G X e FUN W SRR OV S PO
The Honourable Maulana Abul Ealam Azad: Government will try to do so.

Shri M., Ananthasayanam Ayyangar: Will Government algo consider if it is
advisable  to include in that pamphlet the researches, if any, made by these
societies which have been of any practical importance to the country?

Kalla LSy (s gz ol o) Uye fassd

The Eonourahle Maulana Abul Ealam A.sad That will also be kept in

view.

Mr, B. Poker Sahib Bahadur: May T know what is the amount of the total
grant given to all these institutes?

PP I I R IR T2 AT O N |
The Honourable Maulana Abul Ealam Azad: {t requires notice.
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. ° .
TrEATMENT OF INDIANs IN HospPiTALsS FOR EUROPEANS

542, *Shri V. C. Kesava Rao: (a) Will the Honourable Minister of Health
be pleased to state whether there are any hospitals in India for treatment of
Europeans only?

(b) Do Governmment firopose to admit Indian pat'ents also in speh hospita’s
and if not, why not?

(e) What is the annual expenditure incurred by the Ranchi European
.Mental Hospital and what is the ratio of expenditure incurred per patient in
this hospital to the expenditure incurred per patient in the other mental hospitals
intended for treatment of Indians?

The Honourable Rajicumari Amrit Eaur: (a) and (b). As far as Government
are aware, there is no hospital in India reserved exclusively for the treatment
of Eurdpeans,

(¢} The average annual expenditure for the four years ending 1946-47 on
the European Mental Hospital, Ranchi, which name has already been proposed
to be changed to Inter-Provincial Hospital, Ranchi, was Rs. 6,88,315. The
daily per capita expenditure in this hospital was Rs. 5-14 while in the other
mental hospitals it varied from Rs. 1-1 to Rs. 1-13-6.

Mr. R. K. Sidhva: May T know whether in this Ranchi Hospital the spe-
cial wing for Europeans which previously existed has now been -amalgamated
with the main building or whether the European wing still remains?

The Honourable Rajkumari Amrit Eaur: The hospital is open to Indians and
Europeans alike. There is no difference now.

Mr. R. K. Sidhva: My question was whether the two wings for Europeans
which existed before have now been closed down or amalgamated with the other
wing, or whether preference for Europeans still exists?

The Honourable Rajkumari Amrit EKaur: There is no preference given to
Europeans.

Shri H. V. Kamath: How many European lunatics are to-day accommio-
dated in Indian mental hospfls?

The Honourable Rajkumari Amrit Eaur: I shall require notice of that
question. -

Shri M. Ananthasayanam Ayyangar: Mav I ask the Honourable Miuirter
whether there are no wards in various hospitals still reserved for Europeans as
in the Lady Hardinge Hospital?

The Honourable Rajkumari Amrit Eaur: There are no wards in the Tady
Hardinge Hospital reserved exclusively for Europeans.

Shri M. Ananthasayanam Ayyangar: Ts the Honourable Minister in a p-si
tion to say that there are no such reservations in any hospitals, for Europeans
or for any particular community? =

The Honourable Rajkumari Amrit EKaur: As I have already said, as far as
Government are aware there are no such reservations for anybody.

Shri Deshbandhu Gupta: Is it not a fact, Sir, that in the Willingdon
Nursing Home in New Delhi preference is given to Furopean patients even

ay?

The Honourable Rajkumari Amrit Kaur: I am not aware of that.

Shri Deshbandhu Gupta: W1l the Tlonourable Minister make enquiries?

The Honourable Rajkumari Amrit Kaur: Yes, Sir.

Shri M, Ananthasayanam Ayyangar: Will the Honourable Minister make
enquiries immediately and remove all those differentiations or preferences or
reservations which exist anvwhere in India?

Mr. Speaker: This question has been answered so many times.

- Shri H. V. Eamath: Will Government consider the desirability of sending

all European lunaties out of India?
L}
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Mr. Speaker: Order, order.

Mr, B. Poker Sahib Bahadur: Is it not a fact, Sir, that in the wards reserved
for Europeans in certain hospitals special rights are given fo them and on that
acc-,c:im;t certain Tndians prefer to go to those wards rathey than to Indians’
wards

The Honmourabls Rajkumari Amrit Kaur: The question heas already been
answered.

ASSESSMENT OF ASSETS OF PERSONS FROM PARISTAN

+543. *Dr. P, S. Deshmukh: Will the Honourable M:nister of Finance b:
pleased to state whether Government propose to:

(a), allow a sect off of all losses in Pakistan without asking for striet proof in
assessment in India for the year 1948-49, provided the assessees agree to be
assessed as and when they are able to realise any part of these assets hereafter
in the vear of realisation;

(b) allow as a revenue expense all expenses incurred in transporting all
assets of whatever description from Pakistan areas into India; and :

(c) grant relief from double taxation on income assessed in Pakistan and
again in India even though according to the mberpretatwn by Indian authorities,
the assessment by Pakistan of any palt thereof is illegal and wrong? ~

The Honourable Shri R. K, Shanmukham Cheity: (a) Such losses as are
admissible under the Income-tax Act will be allowed without asking for strict
proof but on production of reasonable evidence.

(h) Such transportation expenses as are not of the nature of capital expen-
diture or personal expenses of the assessee, and .have been laid out wholly
and exclusively for the purposes of business profession or voeation, will be
allowed.

(c) Under the agreement made between India and Pakistan for the avoid-
ance of double taxation, the question of granting relief from the tax wrongly
charged in either Dominion does not arise. Where an illegal assessment is
made by any Dominion it is for the assessee to pursue the remedies open to
him under the laws of that Dominion. Each Dominion determines for itself
the total world income of the assessee under its own laws.

Income-Tax FPROM DOLLAR AND STERLING COMPANIES 1N INDIA.

544, *Shri B. P. Jhunjhunwala: (a) Will the Honourable Minister of
Tinance he plessed to refer to the answer to the short nofice question, arked by
8hri Mohan Lal Saksena on the 11th April, 1947, regarding the realisation of
income-tax from Dollar and Sterling Compan‘es which have been carrying on
business in India and state what further steps have since been taken by Gov-
ernment in the matter?

(b) Have all the companies filed their returns? If not, what steps hava
been taken against such companies as have not done so?

(7) What is the amiount of income-tax so realised and what is the amount
of arrears remaining to be realised ?

(d) Has sny arrear of such income-tax been barred by limitation? If so,
how much and why could not timely steps be taken?

The Honourable Shri R, K. Shanmukham Chetty: (a) and (b). The Dollar and
Sterling companies referred to are already being assessed to income-tax. Pre-
sumably the Honourable Member is referring to the returns under section 19A
of the Income-tax Act. Only a few companies have submitted these returns.
No penal action has been taken against those companies who have not sent
the returns+as none is legally possible. In this connection, I refer the Honour-
able Member to para. 45 of my [Budget Speech for 1948.49.

(¢) and (d). The amount of income-tax realised during 1946-47 is not
readily available. In the absence of any information as to the number of share-
holders and the extent of their income, it is not possible to estimate the total

+Answer to this question laid on the table, the questioner being abséht. .
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amount of tax payable by them, the arrears left to be realised or the amiouut
barred by limitatien.

Shri B. P. Jhunjhunwala: Can the Honourable Minister give an idea as to
when the information will be available?

The Honourable Shri R, K. Shanmukham OChetty: Sir, as I explained in
my Budget Speech, this provision in our Income-Tax Act, of asking for the
list of shareholders from foreign companies operating in India has proved to
be absolutély ineffective. It is with a view to protect our revenue that 1 have
now proposed that such companies will have to pay an extra one anna Corpora-
tion tax. )

Shri B. P, Jhunjhunwala: 1In the last Budget Session, the Honourable
Minister has given an assurance that the law will be so amended that there
will be no difficulty in getting those returns and if they are delayed, they will
bé penalised.

The Honourable Shri R. K. Shanmukham Chetty: In the light of the new

procedure that I am adopting, I propose to move an amendment to delete the
old provisions relating to the ealling of those returns.

Shri M, Ananthasayanam Ayyangar: Does the Honourable M nister feel that
this will br-n sufficient deterrent or inducement for those people to disclose
their shareholders and whether it will not be helpful if there is an option given
to them that in case they disclose the information they will be entitled to a
decrease of ore anna?

The Honourable Shri R. K. Shanmukham Chetty: I am unable to accept that
suggestion for this reason: even if a foreign company gives a complete list of
the shareholders, the recovery of super-tax from those shareholders, who may
be living in the United Kingdom or the United States, is an impossibil‘ty.

Shri M. Ananthasayanam Ayyangar: What does the Honoureble Minister
expect to result from this inerease of one anna? N

The Honourable Shri R. K, Shanmukham Chetty: T have ectimated ‘he
additional revenue at Rs. 2 crores.

INDIA's STERLING BALANCES WITH BRITisH GOVERNMENT.

545. *Shri B. P. Jhunjhunwala: (a) Will the Honourable Minister of
Finance be pleased to state the total amount of Sterling Balances receivad from
the British Government, during the financial years 1945.46 and 1946-47 and
during the periods 1st April, 1947 to 14th August, 1947, and from 15th August,
1947 to 10th February, 19489

*(b) How much of it was, received in the form of Sterling Currency and how
muh in the form of Dollars ?

(¢) How were these Sterling and Dollar currencies ntilised? If thev wern
used for purchase of goods, how much was used for purchase of capital goods
and how much for consumer goods? .

{d) How much of the Sterling Balance is still due from the British Govern-
ment and how have Government decided to realise it?

The Homourable Shri R. K. Shanmukham Chetty: (a) On the assumption
that the Honourable Member wishes to kmow the net transactions relating to the
Sterling Balances, the information is as follows:

£ milljon
1945-486 + 271
1946-47 - 915
st April 1947 to 14t August 1947 8464
16th August 1947 to 6th February 1948 - 470 .
Total + 11016 -

. or Rs, 146'88 crores
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(b) If the Honourable Member wishes to know by this question India's
walance of payments with the U.S.A., the answer ig that in 1946 India had
w surplus of Rs. 86-6 crores while between April, 1946 and November, 1947
twhich is the last date for which figures are available) India had a defic't
emounting to Ns. 65 crores. The remaining increases or decreases in  the
sterling balances are due to India’s balance of payments with ster.ing and nion-
sterling countries other than the U.S.A.

(c) For the purchase of goods and services. For details of purchascs of
goods I would refer the Honourable Member to the Accounts relating to the
Seaborne Trade and Navigation of India. As the Honourable Member is
perhaps eware, the Trade Account is not maintained according to ‘consumer’
ard ‘capital’ goods.

(d) Th: slerling assets of the Reserve Rank gtood at £1,134-34 million
(Rs. 1,512°45 crores) on the 18th February, 1948. As the Honourable Meniber
is aware, two agreements relating to the utilisation of India 's sterling balance
bave already been concluded and it is proposed to conduct further negotiations
in dae course,

Seth Govinddas: Will the Government make o further list of +‘eonsurner '
gonds which are imported into this country, and stop them so that our sterling
balances mav 5ot be further dwindled?

The Honcurable Shri R. K, Shanmukham Chetty: Ain I to understand that
the Honourable Member suggests a further restrict on of the imports?

Seth Govinddas: Yes, Sir.

The Honourable Shri R, K. Shanmukham Chetty: That point is constantly
kept in mind; we are allowing what is absolutelv essential.

Prof. N. @. Ranga: What steps, if any, have Government taken to see ihat
“capital” goods are imported in a greater extent and in preference to the
“eonsumer’” goods and other goods?

The Honourable Shri R. K. Shanmukham Chetty: As a matter of fact, we
are giving free licences for the import of ““capital” goods; it is purely a question
of availability in fore'gn pountries.

Prof. N, @. Ranga: Will Govermment take an carly opportunity of bringing
hefore this House their recent agreement which they have concluded with the
"I.LK. Government, and give the House an opportunity of discussing it? .

The Honourable Shri R. K. Shanmukham ‘Chetty: I propose to lay on the
table tomorrow, copies of the letters_that were exchanged.

Diwan Chaman Lall: May I know, Sir, when Government intends to cnter
mto a mor: permanent arrangement with the Unlted Kingdom regarding the
sterling balunces?

The Honourable Shri R. K. Shanmukham Chetty: As I said in my Budget
Bpeech 1 have already sent to the Chancellor nf the Exchequer a messugce
through the Lender of the British Delegation that I am anxious that at least
some tine in May they must be ready to have negotiations with us for a more
permanent *seitlemnent of the sterling balances.

Prof. N, @. Ranga: The other part of my supplementary quest'on was not
snswered. “_hl[ the Honourable Minister seek an opportunity of getting these
agreements discussed in this Houge ? '

The Honourable Shri R. K. Shanmukham Chetty: Tomorrow T will L. lae-
ing on the table copies of the letters relati ng to the éxtension of the Agreement up,
till the 30th June, 1948, T suggest to the Honotireble Member that the General

!
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Discussior: on the Budget which is fixed for the 3rd and 4th would serve as nn
opportunits for having a diseussion on thig point, and if in addition to that the
Houourable Member wants a day for that, that is & matter for the Leader of
the House to consider.

Shri K. Santhanam: May I know, Sir, if there is any difficulty in managing
all the sterling balances and dollar balances accruing to India directly by the
Reserve Bank of India instead of through the Bank of England?

The Honourable Shri R. K. Shanmukham Chetty: We are directly operating
these through our Reserve Bank. but the Reserve Bank has got the agency
of the Bank of England for that purpose in London.

TRANSFERRED STARRED QUESTIONS AND ANSWERS!
DrveLormeNT OF PorRT KUunprLa W CurcH STATE

501. *Mr, R. K. Sidhva: (ay Will the Honourable Minister of Transport
be pleased to state whether Government propose to develop the Port of Kundla
Cuteh State? :

(b) What is the estimated expenditure for developing this port and what
portion of it will be contributed by the Cutch State?

{c) Is any share of the revenue derived from this port proposed to be given
to the Cuotch State?

The Honourable Dr, John Matthai: (a) Attenton is invited to the Govern-
ment of India Resolution No. 19-P(58)/47, published in the {Gazette of India,
€xtraordinary on the }7th February 1948, a copy of which is laid on the table.

(by and (¢). Do not arise at present.

DgcoNTROL OF PETROL
502. *Mr. R. K. Sidhva: (1) Will the Honourable Minister of Transport b:
pleased to state whether Government have reconsidered the question of
-tecontrol of petrol?
(b) If not, what are the reasons?

The Honourable Dr. John Matthal: (a) und (b). The question of the decontrol
of petro. wns reviewed recently. It is not possible at present to abolish petrol
rationing in vew of the product supply pos'tion, dollar searcity, inland trans-
portatirm capacity and, in the event of emergencies, the need for controll’ng
distribution to desired ends. The position is constantly under review with a
view to lifting the control as soon as cond'tions permit.

. Posrrion re MOVEMENT oF WAGONS

508. *Mr. R. K. Sidhva: {a) Will the Honourable Minister of Railways be

pleased to state the latest position of the movement of wagons from one place
to another?

{b) Is there any response to the request of the Government of India to
'onsignees, from time to time, to unload goods promptly so as to release the
wagons for quick movement?

The Honourable Dr. John Matthai: (a) The question is not quite clear. If
the Honeurable Member will let me know in greater detail the information he
requires T shall see that it is made available.

(b) There has been some response to the request of the Government of
India to consignees to load and .unload wagons promptly, but as this is not

+The imeeting of the Assembly fixed for 27th February, 1948, having been cancelled. tha
answers to Starred Questions for that day were, in p 3 of conventi laid on the table
of the House today.—Fd. of D.

+Not nrinted in these Debates.. A copy has been placed in the Library of the House.—
. Ed. of D.
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considered adequate, the free t'me of 9 hours previously allowed for these
operationie has been reduced to 6 hours with effect from 20th January, 1948.

SuprLy oF CasH 1o HURTERGAXJ, JORI AND DaNTOR BraNCH Post OFFICES

504. *Shri Ramnarayan Singh: Will the Honourable Minister of Communi-
cations be pleased to state whether troverninent are aware that the Hunterganj,
the Jori, the Dantor and other Branch Post Offices do not get regular supply
of cash from their Sub-Post Office at Chatra ulong with the money orders sent
to them for payment and that payments of these money orders to the payees
are made very late, and if so, what steps have been taken by the Government
to set matters right? '

The Honourable Mr. Rafl Ahmed Kidwal: No such complaints were received
in regard to paywments from the Branch FPost Offices named. Government is,
however, thankful to the Honourable Member for draw.ng attention to this
complaint and an enquiry will now be made. Two complaints were received
in October, 1947, concerning two other Branch Post Offices in account with
Chatra Sub-Post Office. Effective steps were taken by the Divisional Super-
intendent to regulate the supply of funds to the Branch Offices for prompt
payment of money orders and notice was taken of the Sub-Postmaster's
failure in this respect in the instances mentioned. Suitable action will be
taken against those responsible in regard to the complaints referred to by the
Honourable Member if enquiry reveals that these complaints relate to recent
dates.

New ViLrace Post OFFICES 1¥ BrHaR

505. *Shri Ramnarayan Singh: Will the Honourable Minister ¢f Communi-
cations be pleased to state the number of new village Post Offices opened in
the year 1947-48 in the Province of Bihar, district-wise?

The Honourable Mr, Rafi Ahmed Kidwai: A statement showing distr et-wise
the number of new village posb offices opened in the province of Bilmr up to the
16th February, 1948, during the year 1947-48 is placed on the table of the

House, .

Sratemant showing, districtwise, the number of village post offices opened in the province of Bihar
up to the 16th February 1948, during the year 1947-48

Number of
Distriets village post

offices opened
Bhagalpur . . . . . . . 11
Chamnaran . . . . . P 13
Darbhanga . . . . . . . 8
Gaya . . . . . . . 13
Hazaribagh . . . . e . . 3
Manbhum . . . . . . . . 2
Monghyr . . . . . . ' . 6
Muzaffarpar . . . . . W . 10
Palamsu . . . . . ' . . 1
Patna . - . . . . . . 13
Ranchi . . . . . . . N 2
Santhal Parganss . 1
Sarsn - . . . . . . . 26
Shahabad . . . . . . . . 15
Singhbhum . . . . . . . . 3

. Total . 132
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Quick DELwERY oF ‘ExPREss DELIVERY' LETTERS

506, *Shri Jaspat Roy Kapoor: Will the Honourable Minister of Cormuni-
cations be pleased to state:

(a) whether Government are aware that letters marked *Express Delivery’' are
at the place of destination first sent by the Post Office to the Telegraph Office
"and thence they are sent to the addressee through the Telegraph-peon with
the result that such letters take longer time to reuch the addressees than the
ordinary letters; and

(b) if the answer to part (a) above be in the affirmative, whether Govern-
ment propose to discontinue this system, and devise some other arrangement
so that letters marked ‘Express Delivery’ may be delivered more quickly than
the ordinary letters?

The Honourable Mr. Rafl Ahmed Kidwai: (a) It is true of offices which
do not deliver telegrams. Combined Posts and Telegraph offices  transfer
Express Delivery Letters to the Telegraph Branch which is situated in the same
building. In the larger offices, a special staff for delivery of Express Delivery
Letters is entertained.

(b) The question of speeding up of delivery of Express Delivery Letters is
under gonsideration.
TELEPHONE ADVISORY CoumITTEES 1§ U.P.
507, *Shri Jaspat Roy Kapoor: Will the He iourable Minister of Communica-
tions be pleased to state: -

(a) in which towns in the United Provinees, Telephone Advisory Committees
have been formed;
(b) what is the coustitution of such committees;

(¢) what are the functions of such committees;

- .

(d) whether the decisions of such committees with regard to priority in the
matter of installation of telephones are implemented by the Telephone
Department; ' )

(e) whether any principles or rules have been laid down for the guidance of
these committees in the matter of sanctioning installations, and if so, what
they are; and

(f) whether Government propose to form such committees at an early date
in such towns where they have not yet been formed?

The Honourable Mr. Rafi .Ahmed Kidwai: (a) Lucknow and Cawnpote.

(b) Each Committee consists of:

(1) Chairman—An official of P. & T. Department.

(2) Becretary—An official of P. & T. Department.

(8) Three members:

(i) A nominee of the Provincial Government.

(i) A nominee of the Chambers of Commerce if they locally exist or a
representative of other commercial or industrial associations. .

(i) A member of the Constituent Assembly to be nominated by the
Central Government.

(¢) (i) bringing the public ahd the P. & T. Department into better relation-
ship, ‘over the work of the telephone service.

(i) giving. the public confidence that their grievances were being properly
represented and attended to, : ) :

(iii) giving more publicity to the action being taken by the departmcnt to
improve the telephone service,
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(iv) advising this Department in opening new connections on a fuir and
equitable basis by assessing merits and claims of individual applicants and
the comparative nature of importance of their activities.

(v) advising on the betterment of the local exchange and trunk service,

({ri} assisting this Department to tide over the present situation bLy mvoking
<o-operation and patience from the public.

(d) Yes; as far as practicable.

(e) Yes; the Heads of the various P. & T. Circles and Distrigts were duly
instructed to bring to the notice of members of the Advisory Committess the
various orders of priority issued from time to time by the P, & T. Depurtruent
on the subject of allotment of new telephone counections. As regards the
details of these orders, the Honourable Member is referred to the reply given
by me to part (d) of the Starred Question No. 136 on the 6th February 1948.

(f) Yes; the matter is under consideration.
AERODROME IN PuRNEA DISTRICT, BIHar AND AIR SERVICE FOR, ASSAM

508. *Mr, Mohd. Tahir: (a) Will the Honourable Minister of Communications
be pleased fo state whether there is any aerodrome in the district of Purnen
{Bibar)?

(b) Is there any air service from Delhi to Assam direct through the terri-
tories of thr Government of India?

The Honourable Mr. Rafi Ahmed Kidwai: (a) and’(b). No, Sir.

IuronrEr SPinDLEs and TExTiLEs LooMs rur PROVINCES DURING 1947-48

509. *Skri V. O. KeSava Rao: (a) Will the Honourable Minister of Industry
and Supply be pleased to state the number of spindles and textile looms

imported fcr allocation to the various provinees during the years 1946-47 and
1947-487 )

(b) Have: the Provincial Governments any power to reject or reduce quotus
allotted to them?

(c) Is it a fact that re-conditioned textile plants are available in the Sterling
area for immediate shipment and that Government have not been favouring the
" purchase of these plants?

The Honourable Dr. Syama Prasad Mookerjee: (a) There were no hnporis
of spinning machinery in 1946, A statement is tabled showing imports of
spindles during 1947 and their distribution, It is expected that about 330,000
spindles will be imported in 1948, Figures of imports of looms arc nch
available,

(b) Provincial Governments would have to approach the Government of
India, who are the authority issuing import licences, for such rejections or
reductions,

(e) It is not correct that Government have not been favouring the, purchase
of such plants. On the contrary, Government’s policy is to permit the iinport
of reconditioned machinery provided it is capable of economic production.
Import licences for reconditioned machinery covering 100,028 spindles have
already been issued for import from the U. K., and covering 47,000 spindles
for import from the U. 8. A, . -
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STATEMENT

Madras Province T . . . . 49,456 spindles.
Mysore State . . . - 5,000 »
Pudukkottah State . . 14,000
Travancore . . . " 5,000 "
Delhi Province . . . 25,000 "n
Mayarbhanj State . 10,212 "
Bombay Province . . 5,000 » .
Bhavnagar Btate . . . 3,500 ™
Woat Bengﬂ-" . " .7, 2,182 ”»

' In addition, 48,016 spindles were imported into aress which now form part of

Pakistan

PosiTion re. AMERicAN CaMps AND. MILITARY SUPPLY DEpors v INDLA

510. *Seth Govinddas: (a) Will the Honourable Minister of Industry and
Supply be pleased to state whether Government are aware that the Americans
bad built camps and military supply depots in various parts of this country
during the war? '

(b) If so, do Government propose to state the location and the quality and
quantity of the stores held in such camps and depots and the steps Govern-
ment propose to take to obtain possession of these depots for the use of the
Defence Services? '

The Honourable Dr. Sygma Prasad Mookerjee: (a) Yes, Sir.

(b) A statement showing the names and location of American stores deyots
at which surplus materials are still lying awaiting dispineal iz laid on the table.
The statement gives a broad description of unsold stores lying at each Depot.
The quality of the stores ranges from good to poor. The total quantit; of
stores awaiting disposal on 81st December 1947 was about 170,000 tons. The
total value of surplus American stores is about Rs. 69'29 crores.

Under an agreement between the Government of India and the Govern.
ment of the U. 8. A., all stores depots left by the Americans were taken nver
by the Government of India. The Ministry of Defence can take over &ny
surplus stores or depots they want, :
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DISPOSAL OF AMERICAN ARMY STorEs ¥ BHOPAL STATE

511, *Seth Govinddas: (a) Will the Honourable Minister of Industry and
Supply be pleased to state whether it is a fact that the American iorces built
a depot for war materials somewhere in the Bhopal State?

(b) If so, do Governtent propose to make enquiries from the American
Government regarding the disposal of the stores in the said depot?

(¢) What steps do Government propose to take to secure it for the use of
the Government of India?

The, Honourable Dr. Syama Prasad Mookerjee: (a) My Ministry has no
knowledge of American forces having built a depot in Bhopal State.

* (b) and (c). Do not arise.
CHARTERED PLANES FLYING BETWEEN DELHI, KARAQHI AND
- LAHORE 1N JANUARY, 1948

512, *Haji Abdus Sattar Haji Ishaq Seth: (a) Will the Honourable Minister
of Communications be pleased to state how many chartered planes flew between
Delhi-Lahore and Delhi-Karachi and vice versa in the month of January 19487

(b) What is the difference between the fare for ordinary service on these
lines and that collected from each passengerftravelling on these chartered planes?

(¢) Is there any proposal to have duplicate services on these two lines, in
view of the many chartered services that were found mecessary?

- The Honourable Mr. Rafi Ahmed Kidwai: (a) 12 charter flights tock place
between Delhi and Lahore and 3 between Delhi and Karachi during January
1948.

(b) The scheduled %mg\e fare between Delhi and Lahore is Rs. 66 and be-
tween Delhi and Karachi Rs. 165. Charter flights are generally paid for at a
rate for the whole aircraft for both the outward and the return journeys, as the
aireraft is chartered by one party. In cases where an aireraft is chartered by
a number of passengers. the total amount payable for the aireraft is distributed
equally amongst the passengers.

(¢) The operating company concerned is examining the possibilities of run-
ning duplicate services on these two routes.

WoRKING oF GOVERNMENT DAIRY FaRMs DURING 1946-47

513. *Shri Ramnarayan Singh: Will the Honourable Minister of Agricul-
ture be pleased to state:

(a) the income from and expenditure on each of the Gm'emment Dairy
Farms during the year 1946-47;

(b) the number of bulls, bullocks and other animals sold by each of the
Government Dairy Farme to the public;

(c) whether the Government Dairy Farms do any propagands work or hold
exhibitions for the. benefit of the agriculturist and if so, what; and

(d) whether it is the policy of Government to encourage private dairy
farms and if so, in what manner?

'The Honourable Shri Jairamdag Doulatram: (s) and (b). A statement
giving the information so far available is placed on the table of the House.
Further information is being collected and will be supplied to the House,

(¢) The Government dairy farms serve as demanstrative units in respoct of
feeding, breedu:g and management of dairy cattle, produckion of fodder crops
and silage and clean production and handling of milk, The -dairy farms do not
hold cattle exhibitions but®participate in exhibitions like the All-India Cattle
Show. Government intend to consider the proposal to utilise the dairy farms
for propagenas work and holdiug exhibitions if the necessary finances aze
eveilable.



TRANSFERRED STARRED QUESTIONS AND ANSWERS 1387

(d) The Government of India are in favour of encouraging the establishment
of private dairy farms. Technical advice and assistance in the procurement of
cattle feed and equipment is being given to private dairy—farms,  The Uovern-
ment of India have also advised the Provincial Governments to encourage the
establishment of dairy faorms, and have offered to give financial assistauce to
approved schemes (including development of dairy farms) .designed to bring
about increased production of milk. But a.great deal more remains to be doue.

STATEMENT

Serial : Income Expenditure Number of Bull-
No. Nams3 of Dairy Farm daring during  ocks & other Ani-
1946-47 1946-47  mals sold to the
Public
1. Bombay—
1. Government Cattle Breeding Farm, 4,103 26,069 Bulls . 6
Bankipur (District Dharwar). Cows . 7
Heifers . T
Bullocks . Nil
2, G svernment Cattle Braeding Farin Fegur 2,747 18,100 Bulla . . B
{District Dharwar). Cows .6
. Hoaifers . Nil
’ Bullocks . Nil
2. ¢. P, and Berar— . )
1. Telenkherm Farm Nagpur . 44,604 61,000 Bulls . . 4
3. Coorg— )
1. Governm>nt Dairy Farm . 3,972 14,626 Bull/calves . 2
4. Orissa— .
1, Givil Dairy Farm . 14,425 | 70,099 Nil.
2. Military Dairy Farm . 90,872 94,753 Nil.

BRIDGE OVER R1VER CHAMBAL O BomBay-DELAI TRUNK ROAD

514, *Dr. B. V. Keskar: (a) Will the Honourable Minister of Transport be
pleased to state whether Government are aware that there is no bridge on the
river Chambal between Gwalior and Dholpur on the Bombay-Delhi Trunk Hoad
and, that therefore, traffic on this important link is practically at a standstill
during the monsoon?

(b) Are Governnrent aware that tbe railway bridge at Dholpur was converted
during the war for use as a road-bridge and that this bridge was used by the
military authorities or by those who got a permit from them?

(c) Are Government aware that even now, when the pontoon bridge is
broken up during the monsoon, a permit is necessary from the military autho-
rities to use the railway bridge? -

(d) Do Goverhment propose to have this railway bridge opened at least
during the monsoon for civilian traffic? "

(e) Do Government propose to construct a permanent road bridge over the
Clﬁambai and remove this lacuna on the Bombay-Delhi trunk road and if so,
when ? .

The Hqnourable Dr. John Matthai: (a) Yes. Ordinary eivil traffic cannol
cross the river in periods of high flood during the monsoons.

(b) and (c). Yes. .

(d) No. TFree use of the bridge by civil traffic would, owing to wailway
signalling difficulties which cannot be overcome, invelve the risk of serious
interruption to the G. I. P. main line traffic and of accidents te humen life

and property. . .
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{(e) A road bridge over the Chambal at this point is high in the priority list
of development works but, even in the most favourable circumstances, it is
not likely that this very big bridge project will be completed before 1950,
BoILERs ITMPORTED INTO INDIs DURING 1947 !
515, *Shri V. C. KeSava Rao: (a) Will the Honourable Minister of Industry

and Supply be pleased to state the number of boilers imported into India in
the year 19477

(b) Is there any plan to manufacture boilers in India in the immediate
future? )

The Honourable Dr. Syama Prasad Mookerjee: (a) The information is being
collected and will be placed on the table of the House in due course.

(b) Messrs. Tata Locomotive and Engineering Co. Ltd., Tatanagar, are
already manufacturing boilers for locomotives. At a later stage they will
manufacture boilers for road rollers also. )

Messrs. Textile Machinery Corporation Ltd., Caleutta are setting up o
factory for the manufacture of industrial boilers.

ELECTION TO STANDING COMMITTEE FOR
MINISTRY OF EDUCATION
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The Honourable Manlana Abul Ealam Agad (Minister for Education): Sir,
I move:

“That this Aggambly do proceed to elect, in such manner as the Honourable the Speaker
may direct, one member to serve on the Standing Committee to adviee on subjects dealt with
in the Ministry of Education, until the end of the financial year 1848-49, wice Shri
8. Radhakrishnan resigned.”’

The Btanding Committee of the Ministry of Education was eletced in
November last. Shri 8. Radhakrishnan was also one of its members. He
has now tendered his resignation; saying that his engagements are such that
it would not be possible for him to devote sufficient time to the Btanding
Committee. A vacancy has therefore occurred and it should be filled up.

Mr, Speaker: Motion moved:

“That phis Assembly do proceed to elect, in such manner as the Honourable the Speaker
may direct, one member to serve on the Standing Committee to advise on lu&adcu dealt with
in the Ministry of Education, wuntil the end of the financial year 1948-48, vice Shri
S. Radhakrishhan resigned.””

Shri M. Ananthasayanam Ayysngar (Madras: General): May T request the
Honourable Minister to inform us if there have been any meetings of the Sand-
ing Committee for Education till now?
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The Honourable Maulana Abul Kalam Aszad: No, not yet. After consulia-
tion with the members it was decided to hold the meeting in March, and so it
will be held at the end of March. :

Shri M. Ananthasayanam Ayyangar: Tn view of the fact that Prof. Madha
Krishnan continues to be a member of this Constituent Assembly and he is
one of the eminent scholars, cannot the Honourable Minister persuade him 1o
be a member of this Committee, especially in view of the fact that a numbér
of meetings of this Committee have not been’ held til now, so that he 2an
attend one or two of its meetings?
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The Honourable Maulana Abul Kalam Azad: Tt depends upon the opinion
of the House. 1f the House desires, I will again write to him, though he has
submitted his resignation.

Mr. Speaker: The question is:

“That this Assembly do proceed to elect, in such manner as the Honourable the Speaker
may direct, one member to serve on the Standing Committee to advise on subjects dealt vnt.lg
in the Ministry of Education, until the end of the financial year -840, wvice Shri
5. Radhakvishnan resigned.”

The motion was adopted.

Mr. Speaker: I have to inform Honourable Members that for the purpose
of election, by means of the single transferable vote, of a member to the
Standing Committee for the Ministry of Education the programme of dates
will be as follows: .

Nomination to be filled in the Notice Office upto 12 noon on Wedneaday,
the 8rd March. -

Flection, if necessary, will be held on Friday. the 5th March, in tne
Assistant Secretary’s room (No.21) in the Council House bhetween the hours
of 10.30 AM. and 1 P.M.

BELECTION TO STANDING COMMITTEE FOR MINISTRY OF
TRANSPORT

Mr Speaker: I have also to inforin the Assembly that upto 12 nocu on
Friduy the 27th February. the time fixed for receiving nominations for the
purpose of election of a member to serve on the Standing Committee for ‘the
Ministry of Transport (Other than Roads), in place of Shri Mykunda Behary
Mallick. resigned, only one nomination was received. As there is only nne
candidate for the vacancy, I Jdeclare Shri Mohan Lal Saksena to be duly elected
to the Committee,

DELHI ANP AJMER-MERWARA LAND DEVELOPMENT BILL
'(F_xncxsm.\' OF TIME FOR PRESENTATION OF REPORT OF SELBCT COMMITTEE)

The Honourable Mr. ©. H. Bhabha (Minister for Commerce): Sir, T beg {o

move: - .

““That. the time appoinied for the presentation of the Report of the Select Gowlmtbee on
the Bill to provide for the preparation and execution of land development schémes, the
reclamation of waste-land and the control of private forests ahd grass-land, in the Provinces
of Delhi and Ajmer-Merwara be extended up to Monday, the 15th March, 1948."
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Mr. Speaker: The question is:

“That the time appointed for the presentation of the Report of the Select Comumittee on
the Bill, to provide for the preparation and execution of land development schemes, the
reclamation of waste-land and the control of private forests and grass-land, in the Provinces
of Delhi and Ajmer-Merwura be extended up to Monday, the 15th March, 1048.”

The motion was adopted.

INDIAN POWER ALC[:)HOL BILL

The-Honourable Mr. C. H. Bhabha (Minister for Commerce): Sir, 1 beg to-
move for leave to introduce a Bill to provide for the development of the power
alecohol industry,

Mr, Speaker: The question is:

“That leave be granted to introduce a Bill to provide for the development of the power
sleoliol industry.” =

The motion was ﬁdopted.
The Honourable Hrho E. Bhabha: Sir, T introduce the Bill.

TAXATION ON INCOME (INVESTIGATION COMMISSION)
(AMENDMENT) BILL. ‘

The Honourable Shri R. K. Shanmukham Chetty (Minister for Finunce):
Bir, T move:

“That the Bill to amend the Taxation on Income (Investigation Commissiun) Act, 1947,
be referred to a Select Committee consisting of Diwan Chaman Lall, Bhri Mohan Lal Saksena,
Prof. N. G. Ranga, Bhri M. Ananthasayanam Ayyangar- Dr. Bakshi Tek Chand. Shri
K. Santhanam, Shri Arun Chandra Guha, and the Mover, with instructions to report on cr
before the Bth March, 1948, and that the number of members whose presence shall be necossary
to constitute a meeting of the Committee shall he five.”

Sir, Honourable Members are aware of the genesis of the Income-Tax
Investigation Commission. U formed part of the Budget proposals for the
last year’s Budget. When the then Finance Member snnounced his intention
to appoint such an Investigation Commission, he followed up his anuouncement
by introducing in this House the necessary legislative measure to set up a Com-
mission and to enable the Commissicn to work. TUnfortunately, mainly due
to ike eontext in which this proposal was made, the measure introduced then
underwent very considerable changes in the Select Committee and as it finally
emerged from the Legislature, it was found that the provisions of the Ach
were not considered to be sufficient to make the work of the Investigation
Commission effective. Soon after this measure was passed, on account of
the political changes that came over the country, the Government ihen
decided to postpone the consideration of the question as to when this Investi-
gation Commission should be appointed. Boon after T assumed office, I took up
the question of the setting up of this Investigation Commission and the
Government decided that we must go ahead. When, however, T axawined
the provisions of the Act under which this Cowmission was to work, [ found
that the Act did not give sufficient powers to the Commission to enable ib
either to work effectively or to produce any effective results as a result ol the
investigation. Before making wp my mind about the amendments thut were
considered necessary to rectify this defeet, T thought it would be worth while
to ask the advice of the Commissioners themselves on this subjeet. T thevefore
asked the Commission as soon as it was appointed to examine the Act and to
advise me whether the provisions of the Act were sufficient for the puipose
that was intended and what amendments they would suggest if such amendménts
are found necessarv. After a very careful examination of the whole Act, the
Commission ecame to the unanimous conclusion that the provisions of the Act
were really not sufficient to enable the Commission to function effectively and
they sent a report to the Government, suggesting what they considered to he

-
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the absolutely minimum powers that were necessary if the work of that Com.
mission was to be effective at all, '

I may inform the House that the amending Bill that is now before tbu
House was drafted in the light of the recommendations made by the Com-
missioners themselves. It is my intention, Sir, to place before the members
of the Select Committee a complete copy of the report of the Commission an
this matter, and I have no doubt that when the members of the Select Com-
mittee examine this report, they would be convinced that the amendments
that 1 am now seeking to move in this Bill are absolutely necessary.

In considering these amendments, [ would invite the Honourable Members
to bear in mind one very fundumental fact, and it is this: The Comarission
that we have set up is only an investigating body. It is notf, in any case
intended to play the role of an adjudicator in a dispute between the Govern-
ment and the assessees. What the (Government intends to do is fo place
before the Commission certain papers relating to certain assessees, who, in
the opinion of the Income-tax authorities, have not paid to the State all the
taxes due by them. Once these papers are placed before the Commission, it
will be entirely open to the Commission to conduct the investigation in any
manner that it may choose and send a report to (Government in the light of
the investigations that they may conduct. In considering these amendments
which at first sight might appear to be drastic, T would invite the House to
another consideration also. T would ask them to take into account the person-
nel of- this Commission. It consists of three members: The Chairman is a
very eminent ex-judge of the Federal Court. Another Member is a very
distinguished Judge of the Bombay High Court, and the third Member wax
Member of the Tncome-tax Appellate Tribunal. T would suggest to the
Honourable Members, Sir, that in cons’dering these amendments, they should
be vest assured that a Commission of this kind can certainly be frusted 1o
exercise these powers in a judicious and' equitable manner. After all, when
you are considering the scope of powers which might be abused, wyou must
take into aceount what the hody is that will exercise these powers. As 1 said,
if you take into account the composition of the personnel of this Commission,
the House must be satisfied that a body of this kind can be trusted to exercise
these powers judiciously, without causing harassment to any one. One of
the amendments that we have put down in the Bill aims at gsivirg
power to the Commission to call npon any person or individual
to produce any information which the Commission may consider to be relevnnt
for its. purpose. There is no doubt that under this amendment any one wlose
case is not before the Investigation Commission might be called upon to pro-
duce certain documents or to furnish certain evidence. At first sight, this might
appear to be rather wide. But on a moment’s reflection, it will be found that
without such a power the Commission cannot really function effectively. In
investigating the case of an assessee, cases might occur, and in fact cases -
will oceur, in which the assessee, has hidden a part of his income by various
devices in collusion with other parties. So unless the Commission iz in a
position to call upon sueh parties to produce their account books, the Com-
mission will not have a full picture of the assessee's case hefore it. R Or, take
even a simpler cnse, Assedsees would carry on their transactions to banks,
and if the Commission is not in a position to call upon the banks to produce
the accounts relating to these assessees, the Commission cannot realiy have
a full disclosure of the state of affairs of the assessee. T consider, therefore.
that this power is very essential if -the Commission is- to work effgetively.

The second amendment is intended to deal with the obstructive tactics of
the asressees When a case is before the Commission for investigation, it is
possible that an assessee might resort to obstructive tacties and therebv
nullify the work of ‘the Commission. Uu&el;_ such cireumstances, ' the (om-

12 Noox
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mission is empowered to proceed with the investigation notwithstanding these
obstructive tactics and to send its report to the Government on the facts
available to the Commission.

Another amendment seems to authorise the Commission to appoint any
person to go and inspect the accounts of any assessee. This is only an exercise
of agency powers. When the Commission has to deal with a number of
cases, you cannot expect that the members of the Commission will personally
look into the account books and other documents of every one of the assessees.
Naturally they will have to delegate the powers to someone else—to some
specified official or person—and the amendment is intended to enable the Com-
mission to specify certain officers or other individuale to go and examine the
actounts books of g, if 1 arv. A Commisgion of this kind ecan
certainly be entrusted to choose with care the persons to whom it will delegate
such agency functions,

The moet important amendment, Sir, is that the findings of the Commis-
sion on question of fact should be final and not be open to any further appeal in
any court. This T consider to be the most vital amendment that I am pro-
posing, and I must say that without this amendment you may as well not have
the Commission. After appointing such a high-powered Commission, if you
cannot accept their findings on facts as final, then there will be no end to ths
re-opening of these cases. I, therefore, consider th's, Sir, as probably the
most fundamental of the amendments that T am proposing.

These are the main features of the Bill now before the House, and I _feeI
confident that when the Select Committee and later on the House examines
these provisions in detail, they will be convinced that-—if it is really the intentl_on
of this House that these +*ax-dodgers must be bocked and a really effective
method is to be adopted for recovering taxes dve to the State,—these minimum
powers are necessary for the Commission to work. 8ir, T move.

Mr, Speaker: Motion moved:

“That the Bill to amend the Taxation on Income (Investigation Commission) Act. 1947,
be referred to a Select Committee consisting of Diwan Chaman Lall. Shri Mohan Lal Saksena,
Prof. N. G. Ranga. Shri M. Ananthasayanam Ayyangar, Dr. Bakshi Tek Chand, Shri
K. Banthanam, Shri Arun Chandra Guha, and the Mover. with instructions to repert on or
before the 8th March, 1948, and

b 1 that the ber of bers whose pr shall be necessary
to constitute a meeting of the Committee shall he five.”

Pandit Thakur Das Bharg iab: Lo A
was introduced and referred ,i:J'.Squ“t Punjab: Qeneral): Sir, after this Bill

i Select Committee and after the Bill

fl\l; ;h;,; Sczl:tct_ Col‘:'lmlt"jtee ti'or being considered by this House I sllbrz?t:?:d o;_tl'.
-4- ain objections to it. I am glad that two of th jecti

been met by the present measure. Th 1 “the quosti af o have

of proscontion Piesent nu ure. e first related to the question of sanction

) Commission or by the Central Govern-
Ir:;int-l; I am glad that the anomally  of the * previous Bill

s been removed and now the Commission itself will be armed with the
power of sanctioning prosecutions. Secondly, I submitted then that th
powers gven to the Commission to find out from the asse i ¢

revenue were not wide enough, and in practice t i
not succeed in the object. h oo meesure would

1 find
that remark of mine has alg o rom, the present proposed amendments that

s also proved to be true. T do not know and we +did not
know then what materials were then in the possession of (Government oln ?l‘?ﬁ

basis of which they wanted these wide powers. Even now i

1\{11!]8'&&1’ has_ not been pleased to place before the House the m:ntgﬁa.lsl?}ﬁmtlﬁ:
basis of which he wants these wide powers; nor do we know whether within
the last vear anything has bheen done in th's respect. The first part of the Bill
as it then existed provided that the Commission should go into the question
as ¢o how tax evasion could be tackled; to that aspect of the case now also
we have got no objection. And T submit that if any report has been made by

.
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any Commission or suggestions have been made that ought  t ,
placed befc_rm the House for its consideration. As regart:isg _t.hé toothgf‘v:)o:)z?gg
—the appointment of a Commission for fhe purpose of catehing tax-evaders—
we do not know how far Government have succeeded, whether they have
taken any steps and how far any attempts that they made have met with
Bucc;-.;f_sli _The present Bill is in my view a great improvement on the previ-
glst ill in so far as its provisions are calculated to go against the tax-evaders.
But at the same time though they possess this merit that there is no lacuna
in them so far as powers are concerned, I am afraid the powers now gramted
are too wide and may in practice in some cases mean great hardship and
harasgment to those against whom they will be exercised. Now, Bir, if a
person evm_c'les a law he is liable to be dealt with harshly as well as leniently.
A law w]fuch al]ows the a!.lt.horit.ies to have a free hand in all matters con-
nected with delinquents will not be a good law. A law which at the same
time is not calculated to succeed in its object, that is, catching tax-evaders,
will also be equally bad. We have to adopt a course which may be called
a vie meédia. We must not arm those who are in charge of the administra-
tion of the law with too wide powers. What this Bill proposes to do is to
give a carte blanche to the income-tax authorities and invest them with such
large powers that they will have the assessees in the hollow of their hands;
and if there is a corrupt official or one who wants o harass those suspected of
evasion of tax or to extort money even from innocent persons can do what-
ever he likes.

Now, Sir, as I submitted on the laat occasion—and with your permission
T will repeat it—in my humble opinion the present powers of the Income-tax
Officers are fairly wide and they have not been properly used in the past.
Tax evasions take place not because the powers are not there but because the
powers are nob exercised well and with diserimination. After all the present
procedure of the Income-tax Act and the Excess Profits Act and similar other
Acts makes it quite clear that every assessee has to submit a return. If he
fails to do so the powers under section 23(4) are there and they can be used
against him. If an improper return is made then also the powers are there.
Even the provisions of Sec. 177 T.P.C. can be used ngainst him. I will
therefore request the Honourable the Finance Minister to let the House know
in how many cases they have taken action under Section 177 I.P.C. Under
Section 51 and other Sections of the Income-tax Act a person can be proceeded
against if he files a wrong return. 1f these provisions were fully utilised T have
no doubt that there would have been no reason to enact a law of this kind.
Barring that there are also other provisions in the Indian Penal Code which
can be utilized against the tax dodgers. If a person is acked to submit a
correch return or to make certain disclosures, and if he does not perform s
part of the duty he can be criminally proceeded against. Similarly the
powers of the civil court that are possessed by the Income-tax Officers are
cufficient to coerce the assessees to file the right returns and to tax themr
rightly. 1 understand that unless the public cooperates with the income-tax
authorities it is very difficult for them to proceed against the assessees and
recover income-tax dues.

Now supposing the present Bill is enforced, what would happen. In the
first instance the Finance Minister has been pleased to say that here is a
Commission m which there is a High Court Judge. Now Section 4 of the
1047 Act provides that the Commission shall consist of a Chairman who is or
has been a Judge of a High Court and two other Commissioners. The powers
bestowed on the Commission now have practieally been widened to a very
great extent, but still & person may not take serious objection to this widening
of powers. {But these powers have been made usable by Tncome-tax Officers
also. In the proposed amendment of Section 6(3) it is provided -that any
income-tax authority or ‘‘authorised official” may* be authorised by the Com-
mission to examine accounts and documents and make investigations and then
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repory o the Commission. Then Section 6(8) gives powers to the Commis-

sion und any “‘authorised official’ to make inquiries and obtain statements of

persous, ete., and gives such official all the powers conferred on the Com-

mission by sub-8ections (1), (2), (3) and (4) of Section 6. )

My humble submission is that these powers are extremely wide. This
Commission has all the powers of the Civil Court and much more. The
powers of the police are there: the powers of the Civil Court are there: the
Commission can report to the Government to have a reference to itself.
Under Section 3(3) it says: ’

*....ooo....the Commission has reason to believe—

(a) thit some person other than the person whose case is being investigated has evaded
. payment of taxation on income, or'' .

It may make a report and the Central Government may refer the case
for interpretation to the Commission. So this Commission ecan make a report.
Then the Government can refer back certain points on the case of the person
sgainst whom it reports. The Commission is the report-mnaking .authority:
then the Commission is the authority which can take ex-parte evidence—call
any person, examine him and see his books, even at the back of the person
against whom the case is reported: then it can call and ask that man to make
stutements and to present evaluations of his wealth and uno lawyer shall be
allowed on those occasions.

Further on, where the question of procedure comes in, Section 5(3) says:

“Any person whose case is being investigated by the Commission may be represented by a
pleader duly authorised to act on his behalf, provided that no person shall be eatitled to be
present or to be represented in the course of an enquiry under sub-sections (3) and (6) of
section 6 or a proceeding under sub-gection (B) of section 6."

fBesides that man may either be a real culprit or may be .absolutely
innocent. What would happen? You will see his entire accounts: you will
proceed against him as a police officer, as a Civil Judge, as a Mentor, as an
accuser and everything else and then it may be found that as o matter of
fact the Commiss'on has mude a mistake. If the Commission is not there,
that authorized official shall exercise all the powers under Sections 1, 2, 3 &
4. Then why say that a High Court Judge shall do it when any officer of the
Income-tax Department can have all these powers.

My submission is that too great powers have been vésted in the official
who shall be a hardened income-tax official—representative of a department
interested in getting more and more money from the assessees—and as such
hardly the proper persom to proceed against assessees in this manner, because
jt iz the Income-tax officers whose report gives occasion for the appointment
of a Commission, and those very officials are being granted these powers,
which smack of the Star Chamber method of inquisition. An enquity accord-
ing to Section 6(6) can be made in any manner and ‘in_such manner’ and ‘such
enquiries’ as he pleases and from any person on earth. I have never seen
such wide powers being given. Tt is a police officer and Court combined and
perhaps much 1more.

What are the rights of the assessee? Tt is said in Section 5 that when
the evidence has been collected then all the evidence shall be flung in his face
and he will be given opportunities to rebut that evidence. At the same time
in Clause 7 of Section 4 the words are: . .

““All materials gathered by the Commission or the authorised official and materials

sccompanying the reference under sub-section (1) of section 5 may be hrought on record at
‘such stage as the Commission may think fit."

There again, the Commission can keep back sll the information from him,
examine him, not give him an opportunity even as an accused to explain: he
may not even be asked a question. I# is at the discretion of the Commilsion
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to put this evidence at any stage it pleases.

Therefore my submission is that in regard to these matters such powers
have been given as can be abused. I am not in favour of tax-evaders. I
wish all possible steps can be taken against them and in all reasonuble ways
he may be coerced to make a statement. This was my complaint when the
last Bill wus brought up that the Commission, or whoever he may be, may
not be able to extort all the information he requires from the assessee and
whereas I complained then that the powers were not adequate enough, I have
now to complain that the powers are extremely wide and so wide that an
innoecent man, once enmeshed, cannot get out of the difficulty. When the
powers for which ‘the Honourable the Finance Minister has claimed the effect
of u panacea are fully realized in their import, I think one should.shudder
before he gives assent to this Bill. Then again the findings of this authorised
official of the Income-tax Department will practically be final. The words of
Section 6(4) read:

“In all assessment or reassessinent proceedings taken in pursuance of a dimggtion urder

sub-section (2), the findings recorded by the Commission on the case or on the points referred
to it shall, subject to the provisions of sub-sections (5} and (6), be final : "

The Honourable Shri R. K. Shanmukham Chetty: That is not the findiug
of an Income-tax Officer: it is the finding of the Commission.

Pandit Thakur Das Bhargava: 1 know that. The authorised official las
been given as full powers as the Commission in Section 6 sub-clause (6) and
then the report is to be made by the Commission. In effect, in many cases
the report of the Commission will virtually be the report of the authorised
officiul. And what is the effect oi the report? That is final. Even the
reopening authority, the Central Government, or any person on earth, can-
not touch those findings. If the authorised official takes it into his head that
he has to ruin an ussessee. the nssessee who has in some manner prejudiced
him or taken an independent attitude, he can proceed under provisions of
Beetion 6 elause (5) and close the proceedings and then record a finding that
becomes practically final. It is not subject to appeal. It cannot be eom-
" plained against in Court of Law or before any officer or authority. .Previously,
if there was a refusal on the part of an assessee to submit his accounts, to
present himself or behave in a particular way, the provisions of Bection 23
Clause 4 came into operation and he could be assessed according to the dis-
cretion of the Income-tax officer. Now. the ussessee does mot go before the
assessing suthority under Section 6 of this Bill. But under Section 4 if he
behaves in any manner which is not liked by the authorised official. he can
close the enquiry and for all: times that person is doomed. What is the point
on which he can take this action? The words are:

“If he refuses or fails to attend in person in compliance with the notice on this hehalf

and to give evidence or to answer questions or to produce documents or to prepare and furnish
statements.”” -

Suppose a person has replied to 20 questions but he is reticent in respect
of one matter which he does not wish to disclose. Out of ten items there may
be one which he chooses not to smswer and the amount involved may be
small: yet that authorised official has the right to close the investigation of
the case snd proceed to draw up the report.

An Honoursble Member: High Court Judges are not fools.

Pandit Thakur -Dag Bhargava: T do rot think that High Court Judges are
fools. At the same time 1 do think that they are human beings and as such
can behave in a particular manner. Why do you provide in law that arbitrary
powers shall not be given to Courts or officers? The presiding officers are not

fools but at the same time such arbitrary powers should not be put into fhe
" hands of a person howsoever big or high he might be, as those powers are
Yiable to be abused. T do want that if neceéssary a commission msy be appoint-
ed but st the same time I do not want the Commission or at least the
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authorised official should be given such powers that ultimately we may have
to rue the 'day on which these powers were given.

In the previous act the provisions were that the Commission, should dele-
gute certain authorities in certain contingencies. Here no such safeguard
has been provided. On the other hand the powers are too wide. The words
used then in 6(2) were:

“If in the course of any investigation it appears to the Commission to be necessary to
examine any accounts or documents which it cannot itself convieniently examine the Com-
mission may authorise "

Now all the powers can be given to an authorised person, who shall be
none other than an officer of the Income-tax Department. That man will be
armed with all the powers of the Commission and he will make a report to
the Commission. BSupposing an Income-tax official makes out a report and
submits it to the Commission, after examining the accounts or documents
interrogating the person or obtaining his statements, etc.” The assessee will
not be there to say a word before the Comm’ssion. The assessee may have
been repgfted against and he will have absolutely no other remedy. The
report is final and even the income-tax officials of the Central Government
have no power. The assessee may De ruined but the report is treated as
final, though it in effect be the report of an official appointed by the Com-
mission. My submission is that the Bill should be so amended that whereas
the Comm’ssion itself may have wide powers to enmesh all the income-tux
evaders, the powers of the authorised official should not be so large as to coin-
cide with the powers of the Commission in regard to all things except making
the report.

Secondly, 1 do vot like fhe wording in this Bill ‘n so far as the principles
governing investigation are concerned. The words in 7(2) are “‘in aceordance
with the principles of natural justice’’. I do not understand whaf is natural
justice. Under Roman TImperialism :lavery was considered to be natural
Justice.

This is an investigation pure and simple. This Commission is appointed,
to invest'gate and not to decide matters, as my Honourable friend has said.
Why should all the principles of the Indian Evidence Act be made applicable
to investigation by the Commission. Like the police the Commission may
investigate at the back of the assessee. We are not concerned with the
principles of the Indian Evidence Act so far as investigation is concerned.
When the Commission has to make its report it shall Have to and can only rely
upon the materials placed regularly before itself and make use only of such
evidence as has been tested according to the prineiples of the Indian Evidence
Act. For all other matters during investigation stage the Indian KEvidence
Act should not be there. Hearsay may be admissible and I do not agree that
in so far as investigaton is concerned the principles of the Indian Evidence
Act have got anything to do with them. TIn all matters in which investiga-
tions are done we should have recourse to all those methods to arrive at a
particular result. I quite realise that the Commiss'on is not a court of law.
Tt is like a court of law, as well as investigating authority and also investiga-
tion commission. Therefore we should not detract from the powers of the
Commission for purposes of investigation. For investigation it should be
armed with more powers than we give to the courts. The courts are bound
by the principles of the Evidence Act. In so far as these powers are con-
cerned T submit that after ten long years it w01_1].d be very _dlﬂiculh to proceed
against the tax-evaders. I do not knmow the kind of evasion that has taken
place. T do not know about the tactics of those who have been evading the
law. All that I can visualise is that after tha_ne _t-en years during which the .
Government has been neglectful, supine and indifferent, many persons who
had made their fortunes in 1089 or even 1942 may have lest every thing by this
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usitate all these investigations, to restart
| to my mind not fair. The war was over
a few years ago and I do not know what the Government hus been doing sipce.

Tlhe,}' ha‘ve not taken oy steps so far. The Government is to blame for this.
It the Government did not behave properly they should not take these wide
powers and adopt these star chamber

methods to go into affairs of 1939 and
1640. The principle of Section 84 and cther principles of law require that
after a certan time all acts which are not in the nature of crimes are condoned
and there is u limitation placed on executive powers. If you have certain
allegations uguinst a man, and all the evidence has been lost by lapse of time
it is beyond his powers to meet your allegations. After ten years if you rake
up all the past things in respect of which all eviflence has been destroyed

which was in favour of the assessee, you place him in such a position in which
ne cannot meet you.

Therefore in my humblie opinion thiere is no cuse for a Bill like this. I do
not know f tax evasion is so very large. If a Bill like this is necessary the
provisions of it should be such that whereas Ehe law muy be able to reach the
tax-evader, it will not be able to do harm to the innocent person. T submit
that the points I have made may be considered by the Select Committee.

.. Shri B, Das: (Orissa: General): Sir, I support the Bill. The Bill ‘tas
been postponed a long time. It should have come last November, when the
Honourable the Finance Minister took charge of his Department. He should
have then taken stock of the situation and brought a Bill like this or even

a stronger measure. The Bill is a misnomer. It ought to be called “‘The
tax-dodgers catching Bill™’,

My Honourable friend Mr. Bharguva discussed the legal aspect of the
Bill. One of the sad things which the British Government has left behind
in this country is the large number of lawyers and their aptitude to
"miuable arguments in every field of life by the process of law.
I do not wish to stir a hornet's nest by talking about the lawyer’s profession.
T have my friendship with them. In the free India of today we want to have
speedy justice and mot interminable legal arguments. We have seen that
the tax-dodger has evaded crores and crores of rupees. He made money
through the help and with the connivance of the Supply Department and
the Defence Department. Those Departments did not ask the Income-tax
Department to collect the necessary dues to the Government of India. Why
did the Supply Department and the Defence Department pay off the last Bills
and why did they not keep a percentage for the legitimate taxes of the Gov-
ernment? That has not been done. The Honourable the Finance Minister
is working on the old tradition and so he wants a Commission to assess
evasion of taxes. In regard to the Commission T am not very much enamoured
of High Court Judges or the legal profession. What we want i8 an experi-
enced Commission, a practical Commission that will dispose of cases expedi-
tiously. 'On the Tth February 1948 the Government passed an Ordinance (No.
III of 1948). It is just to help the Tncome-tax Department. What did it
legislate? That in case of transfer of property no registration of docmnent’ﬁ
will be recognized until an Assistant Cormmissioner of Tncome-tax had certi-
fied that no tax is due from that man. T have tried to read that Ordinance
and I do not know whether it comes into operation from Tth February only
“or whether it can have action for the past, or rather whether any transaction
that took place from 15th August 1947 will also come unde:r its a’.)per:_:tfnn.
Many people have left this countrs and have gone to Pakistan  Domin‘on.
They have transferred their property to the nationals ‘of this country. ) If the:v
have not paid income-tax, not only on that transaction but -on certain previ-
ous fransactions as well—most of them were Army contractors dr Supply De.
partment contractors—if they lave evaded texation, then the property wlnqh

inter-
(Interruption.)



1393 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [1sT MAR. 1048
[Shri B. Das]

hag been transferred from 15th August to any lud'an national is liable to the
tax that is due from those people who have left this country and gone to
Pakistan without paying taxes. I do not think even my Honourable friend
Pandit Thakur Das Bhargava will advise that we will ask the Pakistan Gov-
ernment to collect our taxes from these tax-dodgers now living in Pakistan.
e has not advised that. Therefore any property that belongs to these gentle-
men and which has been purchased by Indiun nationals, is liable ipso. facto to
pay all the taxes thut is due to the Government. It is common talk that
many ‘buildings have been pyrchased in Delhi for a song. Whether it is a fuct
that they have been purchased for a song or at high prices, that property
should pay all the taxes that are due to Go.ernment irom the previous owner
of the property. 1f the Government wants a Validating Act, this House
would, 1 think, certainly pass such an Act and empower the Honourable the
Finance Minister to collect such taxes from such sources. L think the
Ordinance of Tth February 1948 does not give much power, or rather it will
not give much money to the Government of India from those tax-dodgers.

1 would have I'ked to know from the Honourable the Finance Minister
whether the Act of lust year (Act XXX of 1947) did bring somie amount of
money to the Government. Of course the Government was preoccupied “with
various other difficulties. But the Act was so framed that it left so many
loopholes and' so much lacunae that lawyers must have argued before the
Comunission and frustrated the objective of the Act, and the Government of
Indin did wot derive much benefit. Hence they have brought, I think, the
present Bill—the Tax-dodgers Catching Bill as I have named it. What will
be the fate of this Cominission? Similar arguments like those which 1y
Honourable friend Pandit Thakur Dus Bhargava advécated here will be brought
intermiuably before the Commission. 1 think the Bill should be so amended
-—and 1 hope the Select Committee will see—that no lawyer is allowed to
appear before this Income-tax Comumission. 'Tax-paying is one’s obligatory
duty to the State. Anybody who is a dodger and does not pay taxes is u
traitor. We know the tradition under the British Government and how it
worked in the time of war. Iivervbody became a traitor and dodged taxes.
The bluck-marketeers' und the profiteers corrupted the whole Government of
India in the Defence Department and in the Supply Department and they
evaded legitimate taxes. The income-tax hounds of the Finance Minister
tried their utmost. Unfortunately the process of submitting  income-tax
assessment by the nssessees one year or fwo years after did not help. the Incoime-
tax Comm'ssioner or the income-tax officers to collect the real dues. Most
of us . have heard of how firms began to change their names every three
months .and how partners of firms went underground as soon as certain
amount of profit was made. 1 think even God Almighty will not be able to
catch those tax-dodgers—what to say of the poor income-tax officer who is
the most dreaded creature on earth who ftries to mulet the tax-payer and the
income-tax payee? I will go so far as to say that the Finance Minister should
take more drastic powers and should see that with respect to those tax-
“dodgers who have left this country, the purchasers of their property in this
country pay the tax that is due to them for, 1 think, nearly three or four years
in many osses, The income-tax law should also be made more stringent so
that taxes that are to be paid due to war or war conditions are executed and
colleeted within a year or §o. Otherwise the arguments of my Honourable
friend Pandit Thakur Das Bhargava will prevent such exesution—namely that
there is no property, that there is no man +hence no faollection: It is no use
tppointing a “costly Commission and paying them. high salaries. It is our
.‘misfortune that évery Committée, Commission or Board goes on enlarging the

Departments. I would like the Honourable the Finance Minister to say why the
-~
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Income-tax Department—the Central Board of Revenue—did not introduce a
method by which tax-dodgers could have been made to pay at léast the mini-
mum taxes that will fall due during the year. Although there is a process -of
advance payments in practice, my view is they did not pay; most of them
evaded taxes on their black-market profit. The Government did not devise
any method by which black-marketeers could pay their due quota to the
State. If that had happened there would have been no enhancement of
exc'se duties on tea and coffee and other primary commodities on which a
poor man like me lives. I would like my colleagues in the Select Committee
to see the justice of this Bill and not to fall into the trap of the lawyer
colleagues of theirs, but to so legislate that Government could have a maehi-
nery by which they can quickly recover the dues from the tax-dodgers of the
past seven years. For the future the question will not ar'se. There is no
huge profit to be left to the black marketeer or profiteer unless Government
‘reintroduces control and allow these people to profiteer again.

With these few observations I wholeheartedly support the Bill, and I would
dgain ask the members of the Select Committee to rename the Bill * Tax
Dodgers Catching Bill’. :

Mr. Naziruddin Ahmad (West Bengal: Muslim): Sir, I shall be very bref
in my remarks. I congratulate the Honourable Minister in his attempt to
tighten the process of the law against tax-dodgers.™ The problem is really to
get at the root of the problem. It is notorious that the war brought in a large
‘number of new problems. People made enormous profits by black-marketing
and profiteering, and as Mr. Das has po'nted out, as soon as the men began to
make good profits, they all went underground and the problem of realising taxes
from them is extremely baffling. Paudit Bhargava has spoken against the [Bill.
He is u great lawyer, especially appearing in criminal cases, and his sympathies
st naturally he with the formalities of the law. But I think he has ecarrvied
his sympathies for the routine principles of law in this case a bit too far. Here
we are dealing with a class of people who carefully disguise their transactions.
In fact they prepare falte and faked up accounts. They prepare false docu-
ments carefully designed to deceive the tax-gatherers. There are intermedi-
aries, often several in number, and some are often imaginary persons. It is
well known that accounts are kept in bogus names and these names are often
- changed. In order to meet the difficult and baffling problem offectively, the
Commission should be armed with drastic powers. The problem is urgent and
the Commiss'on should be fully armed. I am almost tempted to give them
the power to shoot at sight, but I believe that the powers should be rather
liberally given than withheld. Pandit Bhargava has said that there is section
177 of the Indian Penal Code which according to him is enough to deal with
persous who give wrong returns. But here the queston is not the ordinary
crime of giving wrong returns. The question is really of a very complicated
nature and T believe that in a problem of this sort, if it is attempted to be dealt
with under Section 177 of the Indian Penal Code, many of the real tax-dodgers
will escape. So the new baffi'ng problem should require & law which will really
baffle the tax-dodgers. The law should overtake criminals. Here they are
overtaking the law. The law should be advanced to overtake them. The power
sought for, if it errs, errs on the side of mederation.

My Howfourable friend Mr. B. Das has referred to the Ord'nance. He thiuks
that the Ordinance should really cover the point. TIn fact the Ordinance is to
the effect that when a man goes to sell property, the registration officer wll
refuse registration unless the transfer produces a certificate that he has paid
his taxes. This is a wholesome provision in view of the fact that large taxes

“are often due from persons who transfer properties in order to deprive the
wuthorit'es of the taxen due from them. Sec when large taxes are due, they
cften escape through this dodge and it is a necessary power that has been given
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to the registering officer to refuse registration. My Honourable friend has refer-
red to some cuses where people have sold their properties here ayd gone over
to Pakistan. This luw does not pretend to touch them but really it is a pre-
veutive luw. My Honourable friend has sgain expressed u desire that the
Pakistan authorities should be asked to collect our taxes. I think that some
kind of reciprocal arrangement might be arrived at between the two govern-
ments for the benefit of both. It may be that many tax-dodgers have left
Pakistan after selling their properties and many tax-dodgers in India have also
left Indiu for Pakistun after sell'ng their properties. It would be to the mutual
advautage of both Governments if they find out a common means of helping
each other and if the process is sufficiently tightened and if it is worked with
.vigour and with force, mueh of our financial difficult’es will be solved.

Bir, I wholeheartedly support the principles of the Bill, and again repeat
my view that if it errs, it errs on the side of moderation.

Mr. R K. Sidhva: (C. P. and Berar: General): Sir, I rise to support this
Bill wholeheartedly, and I expect that almost all the Members of this House
will welcome this Bill. It was certainly considerably overdue, and I am sorry,
Sir. that though this Bill was passed into law last April, no muchinery was
set up to bring the Act into operation. The part tion caine on the 15th of
August, but the same government which brought this Bill existed to function
up to the 15th of August, and they took no steps to bring the Act into opera-
tior. In fuct, as the Honourable the Mover of the Bill has stated, in spite “of
the defects in some of the provisions of the Act, they wanted to postpone its
operation. This leads me to believe that some tax-dodgers were probabiy res-
ponsible in approach’ng the department to see that the Act does not come into
operation. That is the reason why my Honourable friend Mr. Bhargava has
eriticized this Bill. I do not want to argue this from the legal point of view. We
have only to consider what is the object of this Bill and whether 't is good or
bad. No one can say, Sir, that the object of this Bill is in any way bad. On the
contrary the object of the Bill is very good. And the object of the IBill being
very good, we must give whole-hearted support to th's Government and tell
thern not only to see but to act swiftly so that the money that is due,
which it has all along been deprived of in the past, is not lost again. This

+Bill, Sir, is not for persons who pay their legitimate tax. This Bl is merely
meant for those persons who, made huge profits during the war, They piled
up money through black-marekt, through bad methods, through mean nethods,
they benefited themselves. They taxed the poor consumers, they brought Ilﬂ)_f.-llt
this kind of hardship in the country, ihey brought about the high cost nf living,
they were responsible for the many strikes in the country; they were also res-
ponsible for the Government to appoint a pay commission to see that these
poor fellows were nof hard hit on account of this high cost of living, and they
were responsible for this additional expense of crores of rupeer to the Suute.
Well, Sir, these are the people who on top of it want to evade payment to the
State. These are the people whom the Government wants to catch hold ol and
we would be lacking in our duty, I should say so in the mildest term if we
conie in the way of the Govt. in the least manner or tell them that such
and such a provision is really going to affect the poor people, or suc_h and such
people, or that there are many loopholes and therefore the Bill requi.es amend-
ment.

Npthing of that kind. T agree with some of the remarks of Pandit Bhargava
that ‘f nnder the provisions of the Act the Income-tax authorities wanted to
recover full tax they couid have done it—there is no question about that. 1
fully realise how the tax has been evaded, and it has been evaded and not paid
at the connivance of the Income-tax authoritis. But there also the influence
of the big people prevails by loosening the strings of the bag of the money that
they have in their possession. In the past many efforts were made to see that
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the tax is fully paid to the Government; Government enacted a number of
Ordinances and measures 1'ke the Excess Profits Tax and Super-tax; Govern-
ment even went to the length, in the past, of allowing these profiteers to have
only 7 or 9 per cent.—I do not exactly remember—and the rest of the profits
were to go to the State. Even there they dodged; even there they did not pay
the full 93 per cent. which they were supposed to pay to the State. I aml
speaking from some experience, Sir, and I can fell you that the persons whom
I have met, have openly stated, ‘‘Government will certainly not get the tax
which is due to them. We are competent to see how we evade the tax’’. With
such effrontery those people have made th’s Aet inoperative and unsuccessfal.

Sir, T was going through the Debates and I found that in this very House,
when this Bill was brought forward last time, one Member acfually quoted an
instance; the Honourable Minister wanted the people to co-operate with him
and one member co-operated and brought-the matter to the notice of the
Authorities. = The result was that that gentleman who went to the
member to make a complaint, settles with the Authorities; he comes
and tells him, “I am not worried now, I have paid Rs. 5,000
and I have managed”’. Sir, this is a part of the Proceedings in this
House—that has not happened outside. And that Member quotes another
instance where by the payment of Rs. 20,000 the matter was settled. Now,
this is not something secret. This is known to everybody, how the ordinary
income-tax is paid by the persons who should legitimately pay it to the State.
[ can tell vou that even if the present income-tax law operated well, we could
bring in 50 per cent. more revenue; there is no question that 50 per cent. of our
tax ‘s being dodged by those people; and for that, mostly our Department is
responsible. But if the Department is responsible................. .

Mr. Speaker: The Honourable Member may resume his speech after Lunch.

The Assembly then adjourned for Lunch till Half-Past Two of the Clock,

The Assembly re-assembled after Tunch at Half-Past Two of the Clock,
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

Mr. R. K. Sidhva: Sir, I was speaking about the fact the British Adminis-
tration had enacted certain provisions of the Act in such a manner that it was
not possible to briug to book those who were really offenders. I will give you
an illustration of certain tribunals appointed for the purpose of detecting corrupt
practices by the last Government. They did not take this step until there was
a hue and ery from the public; even then, thev appointed their tribunals in a
half-hearted manner, with the object of expediting the proceedings of the cases,
which if gone into in the ordinary way, would take a long fime. Actually, our
experience has shown that those very tribunals, the object of which wus to
exped'te cases, took much more time than what the ordinary court took,
although they were special tribunals. I wanted to convey, Sir, thereby that
the very object of the Act was frustrated. While the Government brought
forward some measures, their intentions were not sincere and those who were

interested took the fullest advantage of the situation and frustrated the very
object of the Act.

Therefors Sir, while in this Act latibude and extra power has been given to
the Department, I do feel that there may be some innocent cases which may
probably be unnecessarily harassed. I have no doubt about that. I know that
sush instances have occurred. And in spite of that, while knowing that syste-
maticilly and’ intentionally, by all methods, the taxes have been evaded by
certain people, we press for stringent measures. It is only the Government
that should see that the innocent are not harassed. They will be harassed,
I know; the machinery is such. The old machinery is continuing to funetion
and all the precautions which the Honourable Minister or the Government may
take would not be of any avail. The innocent people will suffer. With all that,
Sir, we have to look for the greater good of the gPeater number of people and
here the greater number of people in the sense that the State is concerned as
far as its legitimate dues are involved.
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Here, the Honourable Minister has stated that he has appointed a Tribunal

of High Court Judges. I am glad that he mentioned that, because I did not

know what will be the personnel of the Tribunal. I am very «glad that they
are High Court Judges. Personally, Sir, I feel that High Court Judges will
not stoop to any such thing as we expect from ordinary officials. I have very
high respect for them but even if the High Court Judges stoop to such things,
then, I say ““Woe unto ourselves and our character’’. I do not believe, Sir,
for a moment that our High Court Judges will in any way be influenced or in

any way be bribed, whosoever may be the people interested in this matter. I

am sure, Sir, that they will act justly, impartially and rightly, particularly when

we are free and are having a people’s Government. If even now, they did,

then I do not know, Sir, where we shall be. After all you cannot expect any

more honourable and honest persons than the High Court Judges and parti-
cularly, as the Honoursble M nister said, the Chairman is an ex-Federal Court

Judge. So I have every hope. I have every confidence. Although I do not

know who the exact personnel are . . ..

The Honourable Shri R. E, Shanmukham Chetty: Justice Srinivasa
Varadachariar, Justice Rajadyckshs and Mr. Muzumdar.

Mr. R. K, sidhva: With this further information Sir, T get greater sutis-
faction. I hope it will give immense sat'sfaction to the Honourable Members,
1f we cannot trust these great men, men of integrity and honesty, I do not
know, Bir, from where we will find honest people in th's country. While there
are a lot of dishonest people in this country—every where it is so—we are proud
that we have a number of honest persons who can discharge this function.

Up to 1943 only big people were involved in this black-marketing and evasion
of taxes. They stooped so low that I am ashamed to say that that tendency
spread to the smaller people aiso. It spread to the small shop-keeper and the
small trader. They ndulged in it because not only it was a pleasure for them
to do so, but because the machinery was such. The Government themselves,
after enacting mapy Acts, gave indirect and direct ways and means to black-
market for every one and then the small man said, ‘The big man is black-
marketing. He is making money. Nobody is there to detect him.”’ Let me
tell you, Bir, nobody actually detected him. Although the officials knew what
they were doing, they were conniving, because the Government officials were
involved in it. The very fact of the cases, of the Tribunals, I mentioned to
you, 8Sir. The Government officials were involved there also, in that hali-
hearted measure. .

The original Bill said that cases will be investigated up to 3lst December
1947. Now the present B°ll says up to 31st March of this year. I am very
glad that the time is extended. I do not know what are the cases that Govern-
ment have in their possession which will be sent to this Tribunal for.investiga-
tion. It may be anybody. I am also prepared to accept my friend Pandit
Bhargava's statement that really in one year we have lost very much. These
tax-dodgers are so clever that I am sure, thaf if they knew that this Act was
com'ng, by the time it comes into operation, they may destroy all the books.
Tren there would be no dispute at all. They not only evade payment, but
they are also capable of evading their books and evaporate them somewhere,
which would have made is.very difficult to find them out. T am sure, Sir, that
this Tribunal will call upon the third parties also and also see the account books
of banks. I would go further and tell the Select Committee Members thdt not
only they must eall upon the banks to produce the books, bl_J.t trl:ley must call
upon them to produce the accounts of their relatives and their friends also; . 1
know some of the accounts have been fransferred in the name of t]}e families
just as®the officials have been doing and therefore the Sa}ect Committee muet
go a step forwurd. I reaily do not want any kind of leniency to be shown in
a measure like this. 1 therefore think, Sir, much more power than provided
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in this Bill should be given for the purpose of getting more money, nob for the
purpose of harming or harass ng innocent people and if this is borge in mind
by the members of the Select Committee, they will have done a distinct duty
to the country. I therefore feel, Sir, that the Select Committee Members
should find out other ways and means and they must keep uppermost in their
minds one factor that the material that would have come forth last year may
not be possibe now and, therefore, if the present Bill does not give that power,
it should be given.

In the B.]_I‘ it is stated: ‘‘The Central Government may at any time . . . .
refer'to the Commission for investigation ®and report any case or points in a
case in which the Central Government has prima facie reason for believing etc.”
Now, the x_a'c';rd prima chis, as you know, Sir, is a loose word. Accord ng fo
one man, it may be prima facie and-according to another it may not be. I
would like to amend the bill and give these tribunals full power to investigate
wherever the Government have a doubt that these people have defrauded the
State, and no matter even if there is a 1'ttle doubt. I do not say that they must
send all the cases where there is no justification. I think prima facie cases
means you have to prove 50 per cent. of doubt. If that is the standard of
prima facie, then I do not think it will be possible for any Government to detect
those people who have really defrauded the Government. Therefore wherever
they have a bona fide doubt, let the Tribunal be given the fullest power to
investigate it and even if the State does not get the money, we will have done
u good moral duty. After all this will be a good check. Unfortunately the
stundard of some of the. people who were black-marketing has gone down; it
has been so throughout the world; I do not say it came into India, but it should
have been the last thing in India, because morally our standard was very high
compared with any people in the worild. But this wretched administrat'on of
the {British had brought down this kind of iromoral thing into our everyday life
that it has to a great extent spoiled our name. I therefore desire, Sir, that
we must give our fullest support to the Government to check such kinds of
malpractices which have been continuously and systematically perpetrated by
a few people which had had very bad repercussions on others. The standard
of our morale had to an exfent come down and if this Government were able
to restore the morale which we had before the war, they will have done a
distinet service. Therefore, with all the emphasis at my command, I support
this measure whole-heartedly. I do not think Pand’t Bhargava was opposed
“to the provisions of the Bill and I also do feel that some innocent persons will -
“come into the clutches of this measure, but I am afraid, I cannot help that.

I also suggest that Government should give striet instructions to those con-
,cerned that they must see that each case entrusted to them is not only tried
by them but the invest'gation in the matter of details should be conducted by
them. In the matter of investigation, the Income-tax officers usually hand
over the account books to their subordinate staff with the result that harassment
continues; some tips are made and right entries are also defaced. I therefore
request that the Tgonourable Minister will see that no power is entrusted to
the small people for this kind of check'ng even. When we have appointed
such a tribunal of the highest character . . .

Mr, Speaker: I have been noticing soiue loud laughter on some benches. T
think the Honburable Member should be allowed to proceed With his speech. To-
ridicule a Member who is speaking is not very conducive to the dignity of the
House. I have noticed the Honourable Members going on doing that and I
must express my disapproval of that kind of thing. We are here for serious
business and not for ridiculing one another. .

Mr. R K. Sidhva: T am thankful to you, Sir. I was really speakiking with
all seriousness and I did not know that the House was pooh-poohing, but one

member should not . . . .
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Mr, Speaker: Not the House, 1 can assure the Honourable Member.

Mr. R. K. Sidhva: When such a tribunal of a high credit and honesty is
being appointed, 1 request the Honourable Minister will kindly issue insfruc-
tions that when cases are sent to them, they must devote their attention to
the conduct of the cuses and not entrust them to the other ordinary people.
In case it is found absolutely necessary to give it to them, they must see that
they are really honest men to whom this work can be entrusted.

I again congratulate the Government snd I do feel that when this Bill is
passed into law, he will not feel discouraged that the evidence may have been
destroyed by those people, but without losing one moment, the Tribunal will
go into the details of the matter. Ioam sure, as I said, if some little "changes
are made here that not only the pass books but the reports and accounts of
the relatives and friends are produced from all sources there will be a great deal
of exposure, Government will be justified in bringing this measure at the right
time and in the interest of the country to catch the tax dodgers who have
evaded the payment of the tax for a long time. I hope the Honourable Minister
will take the matter quickly and swiftly and as delay is dangerous, there should
be no kind of excuses for delaying it and the sooner it becomes a law, the
better it will be for the country.

Shri Biswanath Das (Orissa: General): Sir, T whole-heartedly support the
Bill. This Bill proposes to institute inquiries into the evasion of taxes. These
taxes arose out of the immense profits made by businessmen during war. Sir,
the war began in 1939 and went on intensely from 1943. Profits have been
made during these periods. I think a Commission such as this should have
been appointed long ago but that was not done because British commercial
interests were involved in the business and they were the people who were
making the best of the bargain. A Government subordinate to the British
interests could not have done it; necessarily therefore the national Government
has to take it up. 8ir, when the previous Bill was on the anvil every one
applauded Mr. Liaquat Ali Khan, the then Finance Minister. The Govern-
ment which came after the 15th August 1947 could not carry on the investiga-
tion that was devised, owing to the special conditions. The critics of the
Congress then took up cudgels against the Ministry. Government were then
busy with reconstruction and refugee rehabilitation other immense problems
that came upon them soon after the partition; but these unsympathetic crities
began to damn the Congress and the Congress Government dubbing them as
shield-bearers of capitaliem. I congratulate the Honourable the Finance Minister
on having clearly and lucidly explained the reasons for the delay. 1t appears
that the Ministry was not wanting in any desire or determination to go on-
pursuing the tax-dodgers but that it wanted more power; it found that the
Act devised by the then Ministry was ineffective and as such insufficient.
That in a word explains why the Act was not put into operation and why the
tax-dodgers were not pursued. Let me hope that the crit'cisms levelled against
the Ministry and the party will now stop; at any rate there will hereafter be
no justification for them. ) )

Severe comments have been made by some of our friends against some pro-
visions of the Bill; T have no reason to believe that their criticisms are not
gincere. It is time for us to realise that we cannot tolerate any evasion of
taxation. As has been said by several Honourable Members, there was a
time in this country when no one spoke a lie and it was a heinous crime to tell
a lie. Similar is the case in regard tc evasion of taxation. But times have
changed and there is alwayvs a feeling that taxation is being evadgd. Having
accepted that position it is necessarv and desirable that the machinery of law
ghould be widened to enable tbe authorities to pursue ﬂJP‘. evader. Having
stated that there is evasion or at least suspicion of evasion, it becomes neces-
sarv to come before the House to entrust ihe executive with more powers to
bring the .tax-dodgers to book. There are therefore two conflicting issues; the
first is the charge of evasions and the second is the cry of harassment. 1 have
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no heswa.t_:ou in be}:evu_ng that the Selecting Committee will examine the Bill
thoroughly dfrom this point of view. We do not wunt that there should be any
E:x:;; ::l:t Ox;tmtlh_ei@;3{.1&,5;i .tulne we are equally anxious that there should be ng
i o any indiv.dual, however suspicious his movements or his accounts
might be. Sir, in this connection I would like to refer to an illustrious |
from f.he S?’eemat Bhagabat,—the chapter on the loss of the Siman:uﬁmll\'rl}ill?z'e
wherein the Lord Sree Krishna did his very best to realise it. He took all poss::
i.}i]: I]J;frgiﬂn\?}l; .?:‘ni L_\Il the nsl_{s of il‘l\'cstigaling and bringing to book not only
he was In possession of it but also others connected in this all of
which were realised and restored. That should be the attitude and that I
Kjlliie tll:: tlS Ita ijIe the attitude of the House today. From that point of view 1
at the House is agreeable to give the Honourable Finance Minister the .
fullest powers to pursue the delinquent as Lord Sree Krishna did. I would
even go further. 1 think the Select Committee should examine whether the
E;:m;}'rs‘ gl;‘f::\ and the Bl!] are enough for the purpose of examining the accounts
of ese tax-dodgers or whether there should be power to go into their bank
I(‘u,ounts not only in India but also in the Indian States. Today the Indian
States and the banks that are operating there have certain privileges and
advantages. 1 do not know how far the operation of Indian law is effective in
these Ind'un States. 1 appeul to the Honourable Minister to see that this
aspect of the questi?n is also considered and necessary provisions are made in
the Bill when the Select Committee goes into it. 1 would also appenl to the
nwmi.l)ers of the Select Committee and Giovernment to see whether they can
negotiate with the Pakistan Government for evolving a conmmon formmila in
this regard so that tax evas'ons there and here are pursued by the (fovernment
wachinery in both States, and while jugtice is being done all possible inquiries
are made without let or hindrance. That goes to explain the anxietv of the
House in regard to the evasion of taxes. )

Hav'ng said thus far with regard to tax evasion und the power that we are
anxious to give to the executive to earry on this investigation, I would utter
a4 word of caution to the Honourable Minister and the officials connected with
thie business. Much water hus flown down the river during the last four or
five months. Not only has India been dvided but serious troubles have been
brought on persons and firms. There are firms which have been ruined and
there are individual businessmen who have been also ruined. I have no hesita-
tion in believing that the Committee presided over by so eminent n person as
Sir 8. Varadachar'ar, who-is a glory of any country, will do their "work in the
proper spirit. 1 cougratulate the Honourable the Finance Minister oni having
seciured the services of such an eminent mun and jurist from whom one can
expect nothing but fairness, justice and independent thinking. In these eir-
cumstances I have nothing to object to. -

A point has been raised by my Honourable friend, Pandit Thakurdas
[Bhargava. From what he said I was feeling that he was under the apprehen-
slon that tax evaders may be put into inconvenience without the help of vakils.
I# I remember aright the Honourable, the Minister for Finance declared in

this House that the number of tax-evaders is over 80, I do not know
2 p.m.  if he has added to the number. If it is the previous 80 or a few

more, they must be men with very high incomes. Therefore there
cannot he any difficulty on that score of legal aid.

Having stated so much about this, I will only bring to the notice of Honour-
able friends, one fact. Ib such enquiries there should be a finality. You can-
not allow rich men and influential men to take the Government from Court to
Court. That will mean extra expense and time which will not be to the inter-
est of the State or to the individual firm concerned. Here you have®a com-
mittee of experts—at least one or two of them of established reputation not
only in this country but of international reputation. Decision of such a com-
mittee ought to be final. T think that it is fa’r and desirable that the Executive .
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{m"e@wt of the day shou!cl not interfere in the decision of the tribunal set
up by themselves, becatse in the first place it is a tribunal of experts of
eminence: secondly it is a trbunal different from the executive of the day
u'hlch‘muy be accused of partiality. In the case of such enquiries! it is only
the tribunals which have a final say. Even in the case of election tribunals,
thoug}z the Govf:_'rnor in name is the final authority, in fact, these tribunals are
the final authorities. In such circumstances I do not see any reason why the
House should object to the Committee’s recommendations being final. Under
these circumstances T think that this aspect of the question also is bound to
be free from objection.

In income-tax assessment, it has been the view of courts that once an
assessment ‘s made, if any iterm or account is left out of assessment it becomes
aiﬂﬁcult, if not impossible for the income-tax department to catch hold of those
very items and bring them under assessment. I think it should be the duty
of the Government to refer such cases for the advice of this tribunal, which is
not only a special tr'bunal but one consisting of eminent jurists.

With these words, I wholeheartedly support the motion. -

Shri Rohini Enmar Chaudhuri {Assam: General): I may perhaps confess
before this House that I am a lawyer but T consider that it will be safe to add
that T have practically very little to do with income or income-tax either per-
som:lly or professionally, . With this proviso, I think T muay rather take a dis-
passionate view so far as lawyers are concerned in regard to this legislation.

It reminds me of the old days—the days of the British regime. During
those days an 1. C. S. officer, particularly an T. C. 8. officer of European
origin, had the right to be consulted before his transfer as to the place where
he would like to go. The bulk of the replies from such officers was that they
would like to go to a place where there is no mosquito, and where there is no
lawyer, because both the lawver and the mosquito give them a lot of incon-
venience.

My Honourable friend, Mr. B. Das, as far as I could see, is dead against the
I. C. 8. officer. But he has gladly adopted some of the habits of I. C. . offi-
cers, and one is that he does not like the lawrvers. I do not know, Sir, why he
has come to that frame of mind. Either he has been wronged to a great extent
by his adversary pleader or he has been wronged by his own pleader. We have
Leard a lot of the tax dodger, and my friend, Mr. Das, will be interested to
know that we in our professional world, know persons and clients who dodge
the lawyers' fees also. Therefore, Sir, it is not unnatural to suppose that due
to the bitter experience of my friend Mr. Das, and some other people of his
way of thinking that there is so much objection to the help of lawxers in  in-
come-tax proceedings.

Tt is said that the Commission will be presided over by persons having the
status of a High Court Judge or one who has been a High Court Judge him-
self: so that it can be supposed that he will be able to deal with these things

_ without any assistance of a lawyer. But may I remind the House that no
proceeding before a High Court is ever conducted without the assistance of a
lawver, and this dangerous habit, habit of belittling the assistance of a lawyer
by any Court or Tribunal, should be discouraged.

T have hesrd it said that this law has become necessary because its pre-
decessor had failed to bring the desired effect. The desired effect is this. Some

—of the persons of whom we have heard a good lot: some of the businessmen of
whom we have heard that they made enormous fortunes during the war:—
our position with regard to them is that since they ~have made enormous
fortunes, they should give a substantial portion of their wealth to enable the
Government to carry on their nation-building activities. Now instead of going

il
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in this roundabout Ws:j', instead of having this legislation, and an amending
legislation later on, why not say: Look here, you have earned ‘epough by foul
or fair means. Well, although an honest man would not participate in the
gnins obtained by foul means, the Government can do it. We are quite pre-
pured to participate in' these gains got by foul or fair means. Give us so much.
The income-tax may disappear as a source of income soon after the nationali-
zation policy has been adopted by the provinces. It is better to get as much
as we can nowand the best course would be to get those people, Let us have
an investigation of their bank balances. Some of these businessmen who had
made fortunes during the war now find that they are unable to pay any  in-
come-tax, because they had spent their fortunes. I would advise the Govern-
ment to take this course. Have some clever detectives to inquire into the big
halances of those men who have become suddenly rich. Then draw up & per-
centage of their bank balances and ask them to pay. Tell them ““We want so
much money in order to earry on our nation-building activities under the new
free Government of the country. Give us this money.”” That would be better
than having so many legislations. There was a piece of legislation before this
House but it could not bring as much income as they expected. So it is now
desired to remove some of the impediments in the way. One great impedi-
ment seems to be our lawyers friends. The previous Bill said that the lawyer
would be present at any time during the course of the investigation. Now you
are going to add a clause to stop the lawyers from getting a certain percentage
of the proceeds. Ts it vour experience that the lawyer stands in the way of
vour getting the money that you want? Did he stand in your way illegiti-
matelv?..........

Shri B, Das: He gets 50 per cent. of the remission.

Shri Rohini Kumar Chaudburi: So it is a matter 6f jealousy because the
Iawyer is earning through his client more than what the Government is getting.
But there is the other method. The lawyer will be subject to income-tax. The
only person in all this who will not be subjeet to income-tax on his earnings

during the investigation would be the income-tax official. The income-tax
official will be the only person whose additional income during the period of
the investigation will not be subject to income-tax.................. ..

Shri B. Das: T ma-.y tell my Honourable friend that the income-tax official
does not get a chance to assess income-tax on the share that the lawyer gets
out of the remission secured to his client.

Shri Rohini KEumar Chaudhuri: T have no representative author'ty so far
as lawyers are concerned. If the incom.-tax official would agree to share his
additional income with the lawyer I do not think the latter would have any
objection from the financial point of view. The first impediment which my
Honourable friend the Finance Minister wants to get rid of is the lawyers’
interference during the time of the enquirr. I do not know whether the
Honourabhle Finance Minister has anvthing to do with the profession of law,

Shri M. Ananthasayanam Ayyangar (Madras: General): He was himself a
lawver,

Sari Robhini Kumar Chaudhuri: Some people kick off the ladder bv which
they climb to the top. I have found that some lawvers who have given up
the profession, of law are very hard on us. There are two classes of people
who do so. Those who were disgruntled and find their way into government
service and the other are those who had made enough out of the profession
that they can afford to dispise us. .

I do not find any other provision of law in this Bill which, except in a
merely formal way, helps the gathering of a larger income than before. Even
under this legislation there is ample scope for tax.dodgers. There is ample
scope as a matter of fact for the lawyer to help the tax-dodger. There is some-
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thing like chamber practice and when a lawyer acts behind the scene he can

be more effective than when he appears before the court. The mere fact that

he is not allowed to take part in the enquiry will not enable the Government
to earn more,

My Honoursble friend Mr. Biswanath Das objected to the provision of
interference by way of revision. There is a provision for revision. When
there is any breach of law, an application ‘before the high court would lie.

Bhri Biswanath Das: There is a provision always with regard to questions
of law but with regard to question of facts, so far as the special tribunal is eon-
cerned my Honourable friend will agree with me that there is no provision.
The provision here is that there shall be no appeal with regard to questions of
Jaets.  With regard to questions of law revision is always there.

Shri Rohini Kumar Ohaudhuri: It is a mercy that there is some provision
for revision of illegal orders. What I would say is that this provision of law,
clause 6, gives ull the powers to the officer holding the enquiry which are given
under Cr. P. C. Sec. 164 for recording confession. When the enquiry is held
the person who is suspected to have dodged the tax would be summoned and
he will make his confession, Lest he may be cautioned before hand by a
lawyer, the lawyer is put out of the way when you record a confession. On the
statement of a person who makes a statement against himself you will have
to take certain precautions. TEven in an ordinary criminal case the magis-
trate who is bound to record a statement in a prescribed manner has to give
suflicient warning. There is no provision for anv such warning.  Your official
can record any statement and that would be binding. That is much too
dangerous. Every thing ought to be done fairly.  If vou want to ask him any
questions he must be given sufficient time to give his answers. Instead of a
lawyer you have put in”an auditor. You must have recourse to the auditor in
every case you make a statement. The lawver is dispensed with but the
auditor has fo come in at every step. The Commission may require that the
statement will be accompanied by a certificate from the anditor. The state-
ment which an assessee gives before the Commission will have to be certified
by the auditor.

That means instead of giving some professional earning to the lawyer wyou
are giving it to the auditor. T suppose it shall not make much difference.
Those who have anything to do with conducting a company know very well
how an auditor ean be made to give opinion in a way the company would like.
While the House is committed to the prineiple of getting as much-as possible
fromn those persons whorh we suspect, this is only one of the indirect means of
achieving that aim. The other method we can very easily follow now that we
have attained independence and now that everyone is prepared to shoulder the
burden of carrying on the administration and government of this country. Tf
you say “Our necessity is so much; unless I get this monev I cannot protect
or defend this country er camry on the administration. of this country; I want
this money’” nobody ecan stand in the way of your getting that money. It is
unnecessary to resort to this kind of ecamouflage at this time of the hour. It
was nll right for the British Government to do it, because we suspected evers-
thing they did and thought they were drvaining the country. We can have no
more suspicion of a Government of which Pandit Jawaharlal Nehru is the
leader. This country will bé quite prepared to give any money which is de-
manded for a hetter administration or better government of this country.
Therefore we should proceed rather on that line, take the entire people of
Tndia into confidence and tell them ‘‘This is the money we require for a better
government of this country’” and I can say with confidence that no Indian will
fall behind in the matter of giving the money which is necessary for a better
administration of this country.
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Shri Lal Mohan Pati (Mayurbhanj State): Sir, I congratulate the Honcur-
able Minister for having brotight this Bill for the purpose of amending the Ip-
come-tax Act so that the Government may not lose the tax which' is justly due
to them. That is all very good. What I beg to cbserve is that the very In-
come-tax faw is at the outset an arbitrary measure. But though it is arbi-
trary, this arbitrary law is not only enforced in India but there is not a country
now in the world where this sort of arbitrary legislation is not on the statute
book for the purpose of realising what is otherwise said to be the just dues of
the Government out of the income which an individual or a group of indivi-
duals may earn by their sweat, by their diligence and by their intelligence.
When it is admitted that every government, nay our government, should
realise all that little money which justly belongs to the governinent out of the
income of individuals or corporations or companies or firms—whatever it may
be—the only thing is whether any person is there who has evaded or is trying
to evade the payment of that much money which justly belongs to the govern-
ment. The Income-tax law is there, as there are other laws. But everybody
knows that however strict the law may be there are hundred and one ways of
evading the law. So far as the matter of income-tax is concerned the majority
of the income earners probably belong to that class of people who try to evade
—and many of them successfully evade—the payment of the just dues of the
government out of their income. In that matter the government have to
devise ways and means as to how successfully, or at least to a very great ex-
tent, to check that sort of nefarious attempt on the part of the income earner.
1t is for this purpose that the Commission is proposed to be set up with
powers to deteet those cases. But my submission is whether this Commis-
sion, even if set up, would be quite a sufficiently powerful body to check all
those attempts on the part of persons to avoid or evade the pavment of in-
come-tax. It has been observed of course by the previous speakers on this
subject that this Commission may be given very wide powers. I agree with
them in that respect. Unless very wide and sufficient powers are given to
this Commission no useful purpose is likelv to be served. But it has also been
observed that either the Commission or the parties before the Commission may
not be given the help of lawyers in the investigation of the matter. This rather
appears to me to be something like pleading against law and pleading for the
establishment of lawlessness of law. If an enquiry i to be made, let me
assume, by very eminent persons they are rather supposed to hold their
enquiry in the strictest possible legal way. In order that they may proceed in
a legal way and in order that the parties before them could have just and suffi-
cient legal advice as to how he or thev should proceed before the Commission,
the lawyer’s help becomes necessary. It has been observed that there is a
distinction between enquiry into the guestion of fact and enquirv about the
point of law applicable in a particular matter. That may be so. But in order
to get at the fact it is necessarv to adopt a certain procedure, and in order to
see that the procedure adopted is followed—which is legal procedure—the help
of the lawyer becomes necessary, The Commission itself would require the
assistance of a lawyer. If we put a ban on the lawyer in an enquiry like this
I submit the House would be legislating with the express declaration that
lawyers are a class who would not be believed or who are likely to lead or mis-
lead parties and the Bench in a wrong way. Tn this view of the matter I am
not prepared or cannot persuade myself to accept the suggestions that have
been made on the floor of this House by my Honourable  friends whn have
spoken before me on the question of the assistance of lawyers in the matter of
an enquiry like this before the Commission.

™ Another submission I intend to put before the House is this.  This Com-
missioh should of course be given very wide powers. T agree with all my
friends who have spoken in this respect. But-the question is whether this
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Cofnmission would be given the powers so that their decision would be a final
decision in the matter. If that be so, if you are taking away the restrictions
as provided for in the income-tax law, the whole fabric of the income-tax law
has to be revised from the start to the finish. What I would respectfully sub-
mit is everybody knows that there are very many persons, very many firms
and even some companies too, who adopt all sorts of means for the purpose, if

possible, of avoiding and evading the income-tax assessment to its fullest
extent, )

Now when that js so they are very often ecither helped or" encouraged by
Government officials themselves; or at least they connive at it. So some ways
and means have to be devised as to how hest this can be prevented, if not
altogether, at least to a very great extent. In order to do that T would rather
take this opportunity of suggesting to the Honourable the Finance Minister
that when some amendment is going to be made in the law relating to the
income-tax it would be better if we go a step further, We may insist by
fegislation that whenever anv person or any groups of persons by whatever
name they may be called, start a business, they must give intimation to the
Tncome-tax Department that he or they are doing this or fhat business at this
or that place with branches here and there or no branches anywhere. They
should at the same time also apply for supply of certain account books by the
Income-tax Department. Those books would at least be a ledger book and a
cash book with a number of pages and with the seal of the Income-tax -De-
partment. The businessman or firm would be required to write their accounts
in those books only and thev would be regnired also to submit their perindical
returns to the Income-tax Department regularly. Further more, the officers of
the Income-tax Department should pav surprise visits to the business places
of those individuals or firms or companies and if they are not able to serutinise
the accounts, they should at least initial the pages of the aceount books.

Again, every individual, businessman or groups of businessmen or com-
panies, whoever they may be, must be directed that just within one month
from the final date of the closing of their accounts, they must submit their
income returns and on no plea should they be given any further adjournment;
unless and until very sufficient and exceptional circumstances are made out.
They should be given no extension of time. I know of very many cases where
returns are not submitted for months together even after the service of notice.
They ask for extensions after extensions and these are very readily given, with
the result that the. parties prepare absolutely new sets of account books. In
order to prevent this practice, I submit that it will be better if'the Income-
tax Department insist upon the submission of the income return within. say,
one month from the close of the financial vear. In case of failure to do- so,
the Income-tax Department should take this as an opportunity to assess the
defaulter arbitrarily and in case of any complaint against this arbitrary or
summary assessment, the assessee should satisfy the Income-tax Department
within say not more than one month_from the date of the assessment. By
these memns the Income-tax Departmént may succeed in checking this nefari-
ous practice on the part of tax evaders to a verv great extent. What I mean
to suggest here is that when an attempt is being made to amend the existing
law for setting up a-Commission, it would be better if advantage is taken of
that opportunity to tighten the law in such a way as to prevent, as far as pos-
sible avoidance and evasion of ‘the income-tax. T also feel that the Commis-
sion should be given wider powers than appear to have been given by 't'hla
amending Bill, so that where any grave evasion is suspected without waiting
for a pretty long time they may, at once seize whatever property the assessee
or nssessees has or have got at any place, subject to the disposal of the seized
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property after the final decision of the matter under enquiry. With these
words, Sir, I support the Bill.

The Honourable Shri. R. K. Shanmukham OChetty: Sir, I am very much
gratified,to note that this measure has received almost unanimous approval of
the House so far. Even my friend Mr. Thakur Das Bhargava only sounded a
note of warning from the point of view of a cautious lawyer. I may assure the
House, Sir, that no honest man need have any apprehensions when this Act is
applied by the investigating Commission, We had to invest the Commis-
sion with the power of asking anyone to produce his books or to supply informa-
tion, because as I said in my opening remarks the actual dealings of a. parti-
cular man who hes evaded a tax can in some cases be fully appreciated only
when certain other accounts are examined. When third partieg are asked to
produce their documents, I think it is their duty to the State to help the
Government in booking the tax evaders, I do not think, Sir, that it is & duty
which any honest citizen or any institution in the State should shirk.

My friend Mr. Thakur Das Bhargava in referring to some of the wide
powers given to officers to go and examine individual’s accounts has based his
criticism on_the assumption that these wide powers will.be exercised by offi-
cers of the Income-tax Department. I tried to make it clear in my opening
remarks that it is the Commission that will nominate and officer of the In.
come-tax Department to go and act as the agent of the Commission in this
matter. The officers so deputed must work under the instructions of the Com-
mission and therefore there is not the slightest cause for apprehension that any
barassment would be caused by these officers. We had to specify that the
Commission should appoint only some officer of the Income-tax Department
for this purpose, because otherwise the accounts of a person are likely to be
seen by outsiders and the secrets of his business would be known to outsiders
which is very undesirable. .

Under she Income-tax Law, the Income-tax officers are not entitled to dis-
close any information that they get in the course of an assessment-to anybody
else. Tt is with a view to preserve that secrecy that we thought it necessary io
provide that the officers selected by the Commission ghould be from amongst
the officers of the Income-tax Department, and I may assure the House that
if the Commission seeks the advice of the Central Board of Revenue, in select-
.ing these officers I shall give a positive direction to the Central Board to re-
commend only such officers of the Income-tax Department who are above any
suspicion aud who can be trusted. We have taken care to provide all possible
measures of safety to prevent any unnecessary assessment. We have, for
example, provided that the Commission might even make ex parte enquiries,
but we have provided a very ugeful safeguard. If the Commission is to act
upon the evidence collected in that ex parte enquiry, then the party concerned
should be given an opportunity of rebutting all the facts collected. Like this
we have provided a great many safeguards, and T have no doubt in my own
mind that there is no room for any honest person to feel apprehensions ahout
the provisions of this Act and I feel equally certain that without these powers
the Commission cannot really function effectively. I hope to be able to con-
vince the Select Committee that every one of the amendments to the Act that
T have put forward is a reasonable amendment and s necessitated in the inter-
ests of spfeguarding the interests of the State. Sir, I move.

Mr, Speaker: The question is:

“That the Bill to amend the Taxation on Income (Investigation C ission) Act, 1047,
be referred to a Select Committes consisting of Diwan Chaman Lall, Shri Mohan Lal Saksens,
* Prof. N. G. Ranga, Shri M. Ananthasayanam Ayyangar, Dr. Bakshi Tek Chand. Shri
K. Banthanam, Shri Arun Chandra Guha, and the Mover, with instructions to report on or
hifore the Bth March, 1048, and that the ber of bers whose pr n shall be mecessary
o constitnfe a meeting of the Committes shall be fye.” ’
The motion was adopted.
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The Hononrable Shri R. K. Shanmukham tﬁmh&y (Minister for Finance):
Bir, I move:

““That the Bill to establish the Rehabilitation Finance Administration, as reparted by the
Belect Committee, be taken into consideration.”

Honourable Members will realise that the Select Committee has made only
a very few changes snd these changes have improved the Bill very consider-
ably. The definition _# the expression ‘'displuced person’’ has been modified
to some extent. We have widened the scope of the definition so us to include
persons having business in India but who might have lost their assets outside
India as a result of these communal disturbances. Now such persons also
would be considered as displaced persons for the purpose of this measure. By
amother amendment the obligation has been placed upon members of the
administration and also of the Advisory Board, to disclose their personal in-
terests in any concern to which the administration may grant loans. In the
cuse of the members of the administration, it has been provided that in case
they have an interest in these matters, they must either sever their connection
with the business oreresign from the administration. In the case of the
members of the Advisory Board, the provision has not been made so stringent.
In their case it has been provided tifat where a member of the Advisoryv Board
has got an interest, he should disclose the nature of the interest and should
not participute in the discussions relating to that particular business. A sec-
tion has also been added. Sir, to enable the placing of periodical reports of this
administration on the table of the legislature. A question was asked in the
Select Committee whether members of the legisluture will be debarred from
getting places as members of the Advisory Board. I made the position plain
to the Select Committee and I might repeat it here that it is not the intention
of the Government to impose any such disqualification on the members of the
legislature. In fact when the tiine comes to constitute the Advisory Board 1
am hoping to include in that Board some of the Honourable Members of this
House who with their knowledge and experience of refugee problems would no
doubt be in a position to render valuable guidance and assistance to the
administration. There are certain matters for which provision has not been
made in the Bill but about which T indicated I would give directions to the
administration in virtue of the power entrusted to the Government of giviug
directions on questions of policy. For instance a direction will be given that
these loans should be given only to Indian nationals. A direction will also be
given that 1f a concern is started even by persons who are not themselves dis-
placed persons but which nevertheless will contain a substantial number of
displaced persons, then such a concern also can benefit by the operations of
this Aet. I have also agreed to give a direction that in the grant of loans to
fndividuals the limit will be Rs. 50,000, and to joint stock companies, the
limit will be rupees one lakh. These are some of the main changes made by
the Seleet Committee and these are some of the assurances which T said would
be given to the administration in the form of directions. Sir, with these
words I move that the Bill be taken into consideration.

Mr. Speaker: Motion moved:

“That the Bill to establich the Rehbilitation Finance administration, as reported by the
Select Committee, be taken jnto consideration.’” )

Kazi Syed Earimuddin (C. P. and Berar: Muslim): Mr. Speaker, Sir, from
the preamble, it is clear that this Rehabilitation Finance Adminlstration Bill
is meant for those who have been displaced in life as the result of the civil dis
turbances following upon the partition of the countryv, that is after the 15th
Auzust. The definition of ‘‘displaced person”, according to the provisions of
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this Bjll, is “a person who is displaced fromn any area outside India, or a per-
son in India who, having had his business, industry or property, wholly or
partially outside India, has lost wholly or partially, such-business, industry or
property’’. * That is the definition given here. It means that under this
category of ‘‘displaced person'’, only those persons will be covered who come
from Pakistan, and onlw those refugees will be hélped financially who come
from outside India or those who have had their business outside India and who
are living in India. Sir, I have absolutely no objection to the assistance that
is being offered to those who have been displaced in life for no fault of theirs.
They had to leave their home, they had to leave their property, not becuuse
they committed any sin but because they belonged to a particular community.
It is up to us to see that they are settled in life and they are rehabilitated, and
gre given an honourable place and self-respect. and something to fall back
upon. But that does not mean that sons of the soil should be deprived of the
assistance that is to be given. Before the partition, there were thousands of
Hindus in the East Punjab who were displaced because of the civil disturh-
ances. I know of many people from Karachi—Hindus—who were living in the
East Punjab and carrving on trade and business. They left because there
were disturbances in the East Punjab and according to the provisions of this
Bill they will not be entitled to financial assistance. Then, take the cuse of
the Muslims—those who have been displaced from East Punjaub, those who
have been displaced from Alwar, Patiala and Bharatpur, and those who have
been displaced from Delhi and Ajmer. These Muslims will not be entitled to
any financial assistance according to the provisions of the Bill. Tt will mean
that the provisions of this B°ll will be applicable only to Hindus who come
from Pakistau and in effect to nobody else. Take another case: if Hindus
from Hyderabad State come into the Union according to the provisions of the
Bill they will not be entitled to any financial assistance,—in the definition of
India the States are also included. Therefore T have given notice of an amend-
ment that words “‘in or'’ should be added in part (d} (i) of clause 2. T renlly
do not understand why a distinction is made in the case of those who eowe
from outside and those who have suffered and been, displaced in India and in
States. In my opinion, they are also sons of the roil. This is a secular State
and why should they be deprived of the assistance? There are hundreds of
thousands of instances where people have left Delhi and Ajmer: thev ran for
protection to either Bhopal, Hvderabad or Pakistan; as soon as peace is restor-
ed they will return. They are also displaced persons. Why financial assist-.
ance should not be given to those sons of the soil who have been displaced as
a result of civil disturbances. T feally fail to understand? Therefore T submit
that the amendment which I have given notice of will be ncceptable to the
Honourable the Finance Minister.

The second thing which I submit is that the provisions of this Bill are not
applicable to those agriculturists who come from outside India but who are
also displaced persons, The urban people who have come here have, I sun-
pose, something to fall back upon; but those agriculturists who have come
from Western Pakistan and from the villages, left their property: thev left
evervthing there and have nothing to fall back upon. Their needs are much
greater than the needs of those persons who have come from the urban parts.
This Bill provides that those who want to engage themselves in business and
industry will be financed. The concern of this Government and the concern
of this House is not that people should become rich; the concern is fhat they
should be rehabilitated and settled in life. Instead of only financing those who
want to engage in trade and eommerce, those agriculturists who have been
displaced should nlso have been given financial assistance. In v opinion,
this was the best time that the waste lands shpuld have been brought under
cultivation, Government farms should have been created and lakhs of those
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people who will not be entitled to loans under the provisions of this Bill settled
down, people for whom at present there is absolutely no provision to get them
settled down. )

Sir, the Honourable the Finance Minister has said that in the case of in-
dividuals the extent of the loan will be Rs. 50,000. dn my opinion, benefit to
the maximum numbers should be the consideration; by starting this Rehabili-
tation Finance Administration, we do not want to see people worth lakhs and
crores; by establishing this Administration we want to see thad those who
come from the urban area—the maximum number of them—should be settled
in trade and industry. Advancement of loans to the extent of Rs. 50,000 is a
very excessive amount that is to be advanced to an individual. In my opinion
Rs. 25,000 should be the highest extent to which this Rehabilitation Finance
Administration should go.

With these few remarks, I welcome the provisions of this Bill; it is the
duty of this country to settle and rehabilitate those who have been displaced
in life,

Shri Khurshed Lal (U. P.: General): Mr. Speaker, Bir, T welecome this
Bill as a concrete step towards the rehabilitation of our brethren who have been
displaced and who have had to come here on account of civil and communal
disturbances. The Bill, to my mind, is good as far as it goes but there are
many things which have to be taken into consideration if this Bill is really to
serve its object.

The question is: is this Administration going to afford its help to any and
every person who choases to ask for it, without any plan and without any pre-
conceived scheme., My submiseion is that this Administration will not be able
to serve its object unless and until there is alongside it a comprehensive plan
for the settlement of the refugees. That plan can only be within the frame-
work of an All-India Plan, in order to have a complete planning of our
economy. Our economy today, as is well-known, is lopsided; there are many
things which we have to ‘develop, and I submit that this is the time to do it—
when we have these refugees here who belong to a virile race, who have ex-
perience of business, who have experience of indwstry—and this is the time
when we ghould utilise them not by giving them haphazard loans, not by allow-
ing them to set up any business here or there which they in their present
anxiety may want to do, but I submit that it should be the task of this
Administration to prepare an economic plan. Within the framework of that
economic plan industries should be started and concerns started and help
afforded to these people. If that is done, if we have planning on that basis,
and if the refugee problem is made a part of the Economic Plan for the coun-
try, then T submit that we can turn this misfortune of these brethren of ocurs
into something good, and we can utilise them for the progress of the country.
Tnstead of being a liability to us, they can become a factor of social strength.

T would therefore suggest that along with this Administration there should
be a Board for planning the set up of industries and for going into the entire
question of what is to be our economic set up of the future, and the Rehahili-
tation Administration should give help to those who fit in with that Plan,

"As I have said, Sir, in the Minute of Dissent which T have appended to the
Report of the Select Committee, I feel that the eonfining of the nid to these
only who have come from outside, who have been displaced from ocutside
India and not giving any aid to those who have been displaced in this countrv
and who bave chosen to remain in this country and not go outside it, Sir, to
my mind is wrong. After all, we claim to be building vp a secular State and
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while 1 am prepared to go as far as possible to help our brethrem who have
come from Western Punjab and other portions of Pakistan, I submit, Sir, thaé
there is o very strong case for helping those of our brethren who live in this
country, who were and are entitled to our protection and who have been up-

rooted just as these people from Pakistan have been uprooted, for no
4 py.  fault of theirs, but because there were these communal disturbances

in the country, and have lost their all, even these peopls deserve our
consideration and sympathy.

[At this stage, Mr. Speaker vacated the Chair, which was then occupied
by Shri K. Santhanam (one of the Panel of Chairmen.)]

Let us remember, Sir, that those who have been uprooted and have lost
their all, many among those, are people, not necessarily, who had had any-
thing to do with the partition of the country. They are not necessarily those
who were spreading the communal poison in the country. So far as I kmow,
those who were putting all this poison into the country, those who were sowing
the seeds of hatred, they were the first to leave the country for Pakistan. They
have lost nothing. Actually, innocent people who were their dupes, they have
suffered, and T submit, Sir, it is our duty because we were unable to protect
them to rehabilitate them also. It may be, Sir, that Government have some
other plans. It may be, Sir, that Government are restricting the relief to be
afforded by this Administration to people coming from outside India because
they have an idea of affording relief to our nationals who have not gone out of
this country and who have been looted and who have lost their all. If that is
so, T will be very glad to hear it. Otherwise, Sir, T submit that it will be pro-
per if the definition of *‘displaced person’’ is amended and those who have losh
on account. of communal strife and who want to start business in Indis and who
are in India, even they may be made eligible for help. If that is done, Sir, it
will be not only a great gesture but it will also go a long way towards establish-
ing communal harmony in this country. .

Shri ¢. Bubramaniam (Madras: General): Mr. Chairman, I would like to
point out certain difficulties which I feel in the application of this Act, especial-
ly with regard to the class of persons to whom this Administration will .grant
loans. TFor that purpose, I draw the attention of the House to the definition
of the word “loan”’ given in Clause 2(¢). ‘‘Loan’” means a sum of money
advanced by the Administration to a displaced person. 8o the first essential
for getting a loan is that he should be a displaced person. Then ‘‘displaced
person’’ is defined in Clause 2(d). ‘“‘Displaced person’’ means (i) a person who
is displaced from any area outside India. I will confine myself to (d)(i) for the
purpose of explaining my difficulty. For the purpose of coming under the de-
finition of a displaced person, that person should have first existed in a place
outside India. Then only if that person is displaced he becomes a displaced
person under the provisions of the Act. And ‘“‘person’’ is defined under the
General Clauses Act, as including a Company, individual, or Corporation, in-
corporated or not. So even a Company will become a displaced person if only
it had existed outside India. My Honourable friend the Finance Minister said
that it is the intention of the Government to issue directions to give loans to
concerns which might be started here even though they may not all be refugees
but ohly a substantial portion of them refugees. If that is the intention of the
Government, then, T submit that that Company or concern will not bes a “dis-
placed person”. Under the Act the Company has got a separate legal entity
apart from the shareholders, and the company comes into existence in India
and hgnce it would not be "‘g dieplaced person’’. So under this Act it will not
b_e gnmtled to get a loan. A Company which is incorporated now ih India con- *
smtmg of refugees, consisting of persons who mdy come under the detention
of ““displaced persons’’, that Company would not certainly be a ‘‘displaced
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person’’ and would not be entitled to get & loan. So if you want to help a
Company which is incorporated now, if you want to help these refugees con-
cerns, then the definition of “‘displaced person’’ as it now stands will stand in
the way. ‘That is the difficulty that 1 want to point out to the Honoursble
Minister. And again, if you will kindly see the definition of ‘‘borrower”, it
means an individual, Company, Association, or body of individuals whether
incorporated or not, to whom a loan has been advanced under this Act. As
that definition stands, the only persons who will be entitled to aid, i§ an in-
dividual, ecompany or association which had been carrying on business outside
Tndia snd which gets displaced for any of the reasons mentioned in the Aet or
a body of individuals; whether incorporated or not, who have been operating
outside India and get displaced.

Mr, Chairman: But, there is another clause also which the Honourable
Member must take. [Both of them should be considered together.

Shri 0. Subramaniam: Which Clause, Sir, do you mean? .

Mr. Ohairman: In the same Clause, '‘displaced person” is defined in an-
other place.

Shri C. Subramaniam: T Know what you mean, Sir. You are referring to
the definition, ‘‘a person in India having had his business, industry or pro-
perty, wholly or partially outside India, has, lost, wholly or partially ete. ete.™
That person should have already existed in India and should have held property
outside India and it should have been lost. So even this would not apply to a
Company which has come into existence later on at a future date. So the
difficulty remains. Whether that legal entity of a Company existed in India
or outside, that should have existed and should have carried on business
either outside India or should have resided outside India. That is the diffi-
eulty. Therefore, (d)(ii) also does not solve it. If it is the intention of the
Honoursble the Finance "Minister to grant loans to Companies which might be
incorporated later on for"the purposé of helping refugees, that would not be
possible under the provisions of this Act: Certainly, the rule-making powers
cannot be used for going against the provisions of the Act when it has limited
that loans could be granted only to displaced persons and when displaced per-
gon has been specifically defined. The Government cannot go beyond the
scope of the Act and say we would include other persons also. That is the
difficulty which I hope ‘the Honourable Minister will explain and if there is any
real difficulty, I hope he will make suitable amendments. .

Another thing also I wish to point out. You will be pleased to see that in
constituting the Advisory Boards, the intention is that the Advisory Board
should advise the Administration on matters of policy only. 80 individual
cases would not certainly come yp before them. Only matters of policy would
.come up before them. If that be so, what is the use of saying in sub-clause
(2) of Clause 7 that the Advisers who have got any interest in any concern to
which a loan might be granted shall immediately disclose it to the Administra-
tion and shall not participate in the proceedings of the Advisory Board relating
to such assistance. Now, ‘‘relating to such assistance’ could only mean the
matter relating to the individual concern. Only matters of policy will come up
before the Advisory Board and no individual cases. So this prohibition is
absolutoly innocuous. After all Advisory Board members stand in an advanta-
geous position in that they are likely to come to kmow of certain things
which other people would not be able to know. TUnder those circumstances,
they should not take advantage of their position and acquire certain interests
in certain properties. That should be prohibited, and that should be the
object of the prohibition clause. I ean point out a ease where in spite of them-
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sees they might come to acquire property. Suppose some distant relasion
dies, the member happens to be the next legal heir, he might get
the property by way of succession. In that case, we need -not object,
But the voluntary acquiring either by a member of the Administration or by,
s Member of the Advisory Board subsequent to his being appointed should be
definitely barred. Therefore the provision relating to the Members of the
Advisory Board not participating in the proceedings of the Advisory Toard
really does not go to the full extent necessary.

1 feel another difficulty in clause 21 (2)—Liquidation of the -Administra.
tion. It says: “In the event of the Administration being placed in liquida-
tion, the undistributed assets, after meeting the liabilities, if any, shall . vest
in the Central Government.” Why undisfributed assets alone? = Suppose you
have lent the Administration ten crores and five crores alone have been distri-
buted to the refugees. *‘Undistributed assets’ might mean the assets which
have not been distributed to the displaced persons. That is the only meaning
that could be given under the context. Certainly the Central Government
should step into the shoes of the Administration and all the rights and asseta
should vest in them. Therefore it is not only the undistributed assets, bub
all the assets of the Administration which should vest in the Central Govern-
ment. 1 further feel there must be another clause for clofhing the Central
Governmient with all the powers of the administration in collecting the loans
which vemain unpaid. From the clause as it stands we find that on liquida-
tion only the undistributed assets vest with the Central Government. There is
absolutely no provision as to what happens to the loans grantéd. Another
clause should be added to give the power to the Central Government to have
all the powers of administration for the purpose of collecting the loans which
remain unpaid.

These are some of the difficulties, Siv, which 1 find. As a matter of facs,
I felt the need of some amendments and sent a list of amendments to the
Notice Office but it seemns to have got lost in transit and now it has been
traced in the office and sent to me just now. I suggest that these pqints may
be taken note of and if these are really difficulties which have got to be sur-
mounted I hope the Honourable the:Finance Minister will amend the necessary
portions of the Act suitably in view of the difficulties T have pointed out. '

__ Pandit Lakehmi Kanta Maitra (West Bengal: General): Mr. Chairman,
Sir, at the very outset, I desire to convey my hearty congratulations to the
Finance Minister not only for the original Bill as introduced in this House,
but also for the shape in which it has ultimately emerged from ‘the Select Com-
mittee. Sir, as its very name implies, the Rehabilitation Finance Bill has got
a very beneficial purpose to achieve. For one thing it seeks to assist the dis-
_placed persons, displaced not by reason of any of their own actions or omis-
sions—but displaced by reason of communal fury or orgies of violence which
were’ beyond their control. For another, instead of allowing sueh people to
continue to be a perpetual burden on the national exchequer it seeks to devise
a scheme by which they may be well settled in life. Not only that. Besides
solving the question of their settlement in life, it also goes a long way towards
giving them a chance in life to compete in trades and industries and thereby
helping in the industrialisation of this country. In a sense, it is a multi-
purpose bil] and inasmuch as it has so far received unstinted support from the
House, T can only add my own mede of appreciation of the measure and con-
vey the same on the floor of this House to the Honoursble the Finange Minis-
ter. But Mr. Chairman, speaking on the report of the Select Committee, I
feel it-my duty to draw the attention of the House and also of the Honourable
the Finance Minister to an aspect of the question which has not been ventilated
in this House. Sir, whenever we think of rehabilitation or relief, in these,
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days, naturally we have in view reli ¢ of . - :
vietims of the terrible upheaval in hhzf ;uui.;aboi i,tfmrii ;?;lt?;rdp uu}ur’t unatg
of those who are being subjected to all manner of tortures and ‘r:i\m'bg i
Sind. But may 1, Mr. Chairman, also point out to this Hous 1;1 gmtle? n
smothqr clpss of persons who deserve your S)’mpdthy w];l:e, P Ic;t t-(llzele is
attention, I mean the non-Muslims of Eastern Pakistan who seen- t?,n beyﬁﬂf
where in the picture t;ogiay?_ 1 regret to have to say that uothing is heard of
them here, because their misery is not much publicised. I make this
: f . ¢ ! . s remark
not in Bnger, but in angulsh, more in grief than in passion. Mr, Chairman
would it be believed that conditions in Eastern Pakistan toda: al:a such th {-,
the Hindus find it impossible for them to live there on anytgin like d at
terms, with 'smything like self-respect? Indeed, there have notgbeen szcefr;r
Jarge-scale disturbances there as we had in the Western Punjab and other
fh“mﬂ?f India, but the organised campaign inaugurated {if. Pakistan against
E:stegd%ilgg t'h‘?lg rfrilé\ptlasg persecution there have madg, their normal life in
iﬂﬂl of Aug t*‘:ﬂ:}s&uﬁfq _?-ml?Qﬁ_ﬁlb_lQ. S1mce the transfer of power on the
qust. 1907 V¥ nad béen a sfeaay stream of exodus of Hindus from
Eastern Pakistan to West Bengal. The Provincial Government and the
public press jn Berngal did not perhaps like to embarrass the Government of
India by publication of these reports as they were already over-burdened with
the problem of refugees from West Punjab, Sind and N.W.F.P. But the matter
has now reached a stage when it would be criminal to maintain silence on it
any.longer. My Honourable friend Mr. Sondhi says that they are also included
in this Bill. I hope they are. But reading the Bill as it is, I do not find on
the face of it that those people are also included. I want to be absolutely
clear on this point. I cannot leave the matter to future interpretation. The
definition of ‘displaced’ as given in clause 2 of the [Bill should normally include
that category of unfortunate people, but I want to make the assurance
doubly sure. Sir, I will crave the indulgence of the House to place very
briefly the extremely miserable position in which they now find themselves
placed. S8ir, in the course of the last few months near about 20 lakhs of
Hindus have migrated to” Western Benga] from Eastern Pakistan. When J
put the figure at twenty lakhs I err on the side of moderation and not of
excess. | may tell the House that according to the census of 1941 the popu-
lation of the city of Calcutta was twenty-one lakhs; today the number of ration
cards there have reached the appalling figure of 69 lakhs. It may be said
that many of these ration cards are faked; but even allowing a reasonahle
margin of ten lakhs for-false ration cards, you are still faced with the fach
that in the city of Caleutta the population is now at least 50 lakhs—i.¢. aboub
80 lakhs more than what it was in 1941, The result is that the ecity is unable
to cope with the needs of this huge population. You have only to go to-the
city of Caleutt: now to see how people actually live there. There is no
elbow room or breathing space there. The Caleutta Corporation has recently
at+a special meeting discussed the whole situation and they find their entire
gservices on the point of a crashing,—sanitary, water supply, drainage and all
the rest of it. That is the formidable problem that they are faced with now.
1 know of other mofussil towns where the conditions are very much the same.
In the district that I come from—Nadia—in that tiny district one lakh and
ten thousand people have conie from East Bengal. lmagine a small municipa-
lity in an ordmary moderate-sized town with a normal population of 40,000;
if such a town finds itself encumbered with about-a lakh of people you can
well understand what that means. That is the condition of some towns.

Sir, I want the House to realise that it is not for mere fun that people leave
their hearths and homes, their ancestral homes hallowed by the memory of
.generations of their forefathers. It is only when they find that normal life
is absolutely impossible that they leave their ancestrai lands te setk sheMer



REHABILITATION FINANCE ADMINISTRATION BILL 1419:

iu the Indian Dominion. The House should know that there are about one
crore and twenty lakhs of Hindus there. They were with us . shoulder to
shoulder in the fight for freedom; they made tremendous sacrifices along with
the rest of India so that Ind'a might achieve independence. Does the House
realise thesacute feeling of frustration and despair when they find that their-
former comrades in arms in one part are breathing the free air of freedom
whereas in another part they are subjected to all manner of indignities, cruel-
ties, persecutions, which make human life not worth living? 8ir, I do not
want to embarrass this Government, our own national Government, in any
way; L do not ask them here and now to undertake full responsibilty for them.
But what I do want is that this House should take sefious note of the situa-
tion. The House or the Government cannot ignore it any longer. At the
moment there is but a pateh of cloud which is no bigger than a man’s hand;
but it grows bigger and bigger, and who can say when it wiil break into thunder.
storms overwhelming the whole country and creating a situation which would’
be beyond the competence of you all to control? I want the Honourable
Finance Minister and the Deputy Prime Minister to ponder over this situation..
Almost daily T receive telegrams and letters from my friends and relatives
in Eastern Pakistan which melt my heart and which would, ,I believe, also
melt the heart of any sane and reasonable man who has any human feeling.
Extortions from Hindus for the Quaide-Azam Fund, exactions in the name of
income-tax. fabulous and fantastic amounts charged on Hindus who had been:
carrying on trade and indusbry up till now, wholesale seizure and confiscation:
of firearms of Hindus and delivering them to these newly formed Ansars and:
the Mnuslim National Guards, various forms of insult add molestation of their
womeun-folk which cannot be described—these are some of the things which
have made their life impossible in Eastern Pakistan. But what is more pertin-
ent to the Bill before the House is that there has been economic strangulafion
of the entire Hindu community in Eastern Bengal; all trades and industries
have been foreibly taken away from them and settled with the Muslims with:
the result that they are being compelled to flock to Western Bengal. Bu#.
they cannot come even with their personal effects which are rigorously search-.
ed, or rather ruthlessly ransacked by the so-called National Guards and snatch-
ed away from them before they can leave their frontiers. So they are coming
as destitutes,—destitutes in the sense that while they had enough of‘ wealth
and enough of resources when they were inhabitants of undivided India, they
have suddenly become paupers by reason of the advent of l_ndepandence in
one part of the country to the exclusion of another. I am asking the Honour-
able the Finance Minister to categorically state on the floor of this House that
the displaced people from Eastern Pakistan would be fully entitled to the-
benefits of this Governmental measure, that the provisions of this Rehabilita-
tion Finance Bill, could be freelv utilised by this unfortunate species of up-
rooted humanity. I want the Fimance Minister to make a clear and unequivocal
statement to that effect. Let me assure bim that such an assurance will nob
be a standing invitation to the people in Bastern Pakistan to come here and
have the benefits of this. As I said, people will not run after mirages or
shadows. Tt is only when they will have no other alternative, that they will
come here and seelt some relief at your hands. Let that relief be not denied:
to them.

Bir, an Honourable Member was making a grievance that the definition of’
‘displaced’ should be so framed as to include those who are also‘msuia I_.ndla-:
Owing to my illness T was absent from the House when the Bill was lr:ltiro-_-
duced and T am not therefore aware of what discussions took place at the timej:
nor was I a member of the Select Committee, and I therefore do not lmow
whether this question was discussed or not. But to me it seems that the
whole object of defining ‘displaced person’, in elause 2(d)(i). as a Pperson wha
is displaced from any area outside India, is that it is intended to benefit those
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people who were within the limits of undivided geographical India, bus, who,
owing to these politicul cataclysms have been detached from India of today.
The Honoursble Members would do well to bear in mind that ordinarily the
question of resettlement of displuced persons in a particular province or Btate
is the responsibility of that particular province or State, and therefore legis-
lating here in this Federal Legislature, it is not in our competence to legislate
for that. This does not .mean that the Central Government cannot advance
any help to the Provincial Governments or any other units when they demand
it and when such relief is desirable. Bub this Bill is intended to benefit that
species of uprooted humanity who have to be settled in trades and industries.
Therefore, 1 do not think there is any need for changing the definitior of the
word "‘displaced”. We want to see that this Bill, when enacted into .Law, is
'jmplemented with all reasonable despatch. I would also suggest to the
Honourable "the Finance Minister that when he appoints the Advisory Board,
he might include some from amongst those who have been displaced from
Eustern Bengal and who have sought shelter under the profective wings of
this Government.

1 find that it is going to be a fairly big committee. 1 want® that not a
single province of undivided India, is left unrepresented in this Board so that .
noue may feel that it has been left in the lurch. Though we _cannot do them
anything very substantial—by & measure like this, which envisages an expen-
diture of rupees ten crores and as such does not touch the fringe of the ques-
tion—it at least makes n very good beginning; and it will also have a tre-
mendous psychological "effect. It will demonstrate that the National Govern-
ment has not forgotten those who had been with them in their struggle for
the freedom of this country.

May I request the Finance Minister to bear these few points in his mind
when he comes to implement the provisions of this [Bill. 1 am sure this Bil
will go through as it is, and let me hope and frust that the Government will
do their best to alleviate the miseries and sufferings of these unfortunate
people. -

Lastly, I again appesal to the members of the House not to forget their un-
fortunate brethren—their own kith and kin in East Bengal, who had suffered
and sacrificed no less than they in the liberation of this country.. -

Shri M. Ananthasayanam Ayyangar (Madras: General): It is with very
great grief that we listened to the tales of woe that ®nr kith and kin in East
Bengal are suffering today and under those trying circumstances many of
them have left Hast Bengal for West Bengal and are still leaving. There is
ample provision made in this Bill and a displaced person covers those persons
who have already lett East Bengal for West (Bengal, just as ib covers those
who have left West Punjab for East Punjab. Therefore. my Honourable
friend, Mr. Matra, may be absolutely certain that thie administration will
stretch ite helping hand to those refugees who have gone from East Bengal to
West Bengal. As a matter of fact I have tabled a few amendments for sug-
gesting that branches of this administration ought to be established wherever
those Branches are necessary. 1 am sure having regard to the large need of
the various refugees that have come from East {Bengal to West Bengal, a
branch of this administration will be located there, and in addition an advisory
regional board, consisting of five or seven persons, competent to give advice
regarding relief measures to be adopted in that particular. area, inay also be
constityted. An amendment to that effect has been tabled by me. I am
sure having regard to the necessity of the circumstances, the Government will
accept the amendment and in due course will implement it by constituting a
branch and an advisory couneil. . .

As regands our friend’s snggestion that those who have been displaced from
.one part of India and have come to another part should also be helped, because
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they come within the ambit of this Bill for purpgses of welief, I beg to point
out thst 1 differ from him. Not that I have not she sympathy whi:g muapimgo
forth to all those persons who are afflicted, who have been forced and compelled
by circumstances beyond their control to change their place of residence to
other parts of India. They do stand on a differens footing altogether. Every
effort is being made and it is intended much better effort than our sister Domi-
nion is trying to do is being mude to bring back those persons, who have had
to leave their places, to their own places in India, snd also to
rehuabilitate those persons to their hearths and homes who have had
to shift from one part of this country to another for some reason or another.
All steps in that direction will be made by the Government. Their case is on
u different footing. 1f in spite of that if any person still stands in need of
relief, I am sure the Provincial Government, or the Central Government will
attend to that matter also. It is pot as if this Bill seeks to address itself to.
all these conskderations. As a matter of fact some of our friends suggesied
even at the outset, before the Bill was referred to the Select Committee—and
some friends have also appended Minutes of Dissent to the Select Committee’s.
report—that for agricultural purposes also relief ought o be given by this ad-
ministration from the funds at its disposal. Some suggested that displaced
persous might be able to settle in colonies and engage themselves in collective
farming. Those are beyond its scope. Many other good things may be done.
But the scope of this Bill restricts itself to one class of persons and one kind of
relief. Other cases may be deserving and there is time enough for the Gov-
ernment or for the Provincial Governments to come to their rescue or to seek
other remedies to help them.

My friend, Mr. Subramaniam raised a very interesting point. I agree
with him that in so far as a displaced person is either a partnership or a com-
pany, this defidition does not cover it. It covers only a partnership or com-
pany which was in existence either wholly or partly both in Indis and outside-
India. I believe, and I am sure that it is not the intention of the Honourable
the Finance Minister or-even the Select Committee to ignore those partner-
ships -of displaced persons which partnerships may come into existence here
or companies formed of displaced persons. The difficulty can be got over by
adding at the end of the definition for ‘‘Loan” the words **whether an indivi-
dual or a partnership or company, whether already in existence or formed of
such individuals in India.” That is a matter of drafting. I agree with him.
that there is that lacuna. As regards the other points raised by Mr. Subra--
maniam 1 am sorry I am unable to agree with him. As to what happens on:
the dissolution or liquidation of the administration the term ‘assets’ is suffi-
ciently wide to include not only assets or the money that is still in reserve but
also all the loans that have been advanced.

Shri 0. Subramaniam: What about undistributed assets?

Shri M. Ananthasayanam Ayyangar: I will come to it presently. The
term ‘assets’ is wide enough to include not only money in hand or property in
hand but also actionable claim., Whatever might have been advanced by the
Administration to various persons also come under the heading ‘assets’ and as
successor in interest to the Administration the Central Government will be
comnpetent to realise these loans to various displaced persons.

As regards undistributed assets this term and the language was evidently
taken from the Companies Act. where undistributed assets- refer to whatever
remain after liquidation or paying off of the creditors. If there are no creditors
the entire property will belong to the Central Government. Therefore the un-
distributed assets do not stand in the way of the entire property coming in
and I do not agree with Mr, SBubramaniam about the interpretatipn which he
has put upon the word undistributed assets: .nor is there any necessity to
-change that terminology.



1422 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)  [lsT Mar, 1948
[Shri M. Ananthasayanam Ayyangar]

As regards the suggestion that those persons who are members of the
Advisory Board ought not to participate where they are interested, I believe.
that the wording that is used and the provision made are sufficiently wide,
We are trying to lend to the extent of ten crores—directly seven crores, by way
of re-discounting bills and promissory notes one crore and guaranteeing losses”
to the extent of two creres. There must be a provision strictly limiting the
udvance of these loans for the purpose of business or industry. It finds a
place in the preamble but not in the body of the Bill. Apart from that when-
ever any displaced person does not utilise the money or otherwise the object
of the Joan is not carried out, there is a provision in the Bill to enable the
Administration to call forth the money immediately irrespective of the term
for which the loan has been advanced. I would urge upon the Government
to modify it so as to enable the Administration to call upon the bank about
whose loans there is a guarantee to the tune of two crores also to call back .
immediately those loans that have been granted under circumstances similar
to those set out in clause 14, which empowers the Central Government or the
‘Administration to call back or insist upon the payment of these loans.

In the course of the administration various items of property may have to be
purchased by the Administration. It may be a couple of years before the ten
crores are disposed of. If my Honourable friend Mr. Maitra’s suggestion is
to be accepted another ten crores would be necessary. We may have to
enlarge the scope to rehabilitate people both from the Western Punjab and
Eastern Bengal. The work of this Administration may have to go on not for
ten but for twenty years. During this period various assets are purchased by
the Administration. I want a provision to insist upon the Administration dis-
posing of these assets within a reasonable time. We find similar provisions in
the Banking Bill and also in the Industrial Iinance Corporation, in the Reserve
Bank and all other banks, lest the fluid resources at their command should be
locked up in immovable or movable assets. That is another suggestion for
the consideration of the Honourable the Finance Minister.

I wish this Rehabilitation Administration good luck and a career of useful-
ness. I hope the objects of the Bill will be implemented early and that afl
those persons who have been forced to come here and settle from West Punjab
or Hast (Bengal will have nothing to complain about and would even forget
all Their sufferings and inconveniences.

Mr, Naziruddin Abmad (West Bengal: Muslim): Sir, I wish to speak on
one or two points which have been touched during the debate. )

With regard to the question of refugees from East Bengal or West Punjab
T think the definition clearly includes both. A displaced person means & pera:gn
who is displaced from any area outside India. East Bengal is now outside
India. Therefore the apprehensions of Mr. Maitra are not really justified.

Pandit Lakshmi Kanta Maitra: A burnt child dreads the fire.

Mr. Nagiruddin Ahmad: To my mind the meaning is absolutely elgar, and
on the case made out by the Honourable Member, I tl}ink the Advmm‘lstramon
that would be set up should look into the matter afid in constituting the
Advisory Committee, the needs of West Bengal will be considered.

‘With regard to extending the definition of displaced persons I think it
should cbe extended. In fact it should include persons who do not all come
from outside India. If you extend the definition, help might be given to
suitable persons according to circumstances. If you do not do it, you may
perhaps unconsciously shut ot some deserving cases. There is thus no harm
in extendimg the definition. When the Administration is get up, it would look
into individual cases and they may be in a position to do jusbice in suitable
cases.
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With regard to ‘persons’, I believe the definition of persons in the General
Clauses Act would cover the cases contemplated by the Honourable Member.
According to section 3, sub-section (39) of the General Clauses Act, ‘persons’
nclude any ‘‘company, or association or body of individuals whether incor-
-porated or~not.”” 1 think partnerships will be sufficiently covered by the defi-
nition of ‘persons’ as interpreted by this Act.

I do not wish to say anything more at this stage except to express my
gratification and gratitude to the Honourable Members who have taken to in-
proving the text of the Bill by means of amendment. When I see the number
of amendments tabled 1 feel that I am no longer alone but in happy company.

Prof. Shibban Lal Saksena (U. P.: General): Sir, this Bill is a most im-
portant measure and enough has been said in the House to show how great
the need is of a measure of this kind. I somehow feel that the way in which
we ure going about s like distributing charity to people who deserve much
better. We have undoubtedly been faced with a colossal problem the world
has not probubly been fuced with anywhere except in Eastern Prussia where
the people were asked to go away when Russia ook charge of it. But I do
not feel that we are proceeding in the way we ought to proceed. This measure
is ulso conceived in a haphazard manner. On looking into the provisions of
this Bill I find that sub-clause (2) of clause 13 lays down that ‘‘For the purpose
of advancing any loan under sub-section (1) the Administration may call for
any report either through its own staff or through the District Officer of the
distriet in which the borrower resides or carries on business or through any
provineial or a State Government or through any {Bank or any other appropriate
agency'’. The same trust on the District Officer as the Almighty God of a
distriet is still exhibited in this Bill. What will happen is they will go to the
District Officer and nfluence wll be brought to bear on him and he will recon-
mend some who bring such influence. All this will happen, and the same
haphazard manner of rehabilitation will continue.i I do not think this is the
manner in which we can go about tackling this big problem. I have been on
the Standing Committee which advises the Ministry of Relief and Rehabilita-
tion and I have felt sick at the various resolutions passed by the Committee
and the failure to implement them—many pious_wishes and yet very few
fulfilled—although I know the task has been colossal and a lot has been done.
But what L want to press is that the problem is far too big and cannot be
solved in this manner. As my friend Mr. Khurshed Lal said only a State
planning and a proper place in that plan for those refugees who have to be
rehabilitated can solve this big problem. I do not know why it is still delayed.
For the last six months, since this House has been converted into a sovereign
legislature, we have been asking for an economic plan. We have been pro-
mised also and told that we are faced with very many problems which are of
great importance and urgency. But I insist that we shall ever be busy; we
shall never have too much time. There should be encugh men in the Govern-
ment to look after the problem and to treat it as a matter of urgency. We
must have the plan first and then alone can we put everything in its proper
place. People will not hear for long the excuse that we sre too busy. We
are busy undoubtedly. Any Government will have to be busy. And a coun-
try freed after two hundred years of foreign rule will be very much busy. But
there should be no reason to say that we have still not enough time to prepare
the plan. If we had a plan, then these forty or fifty lakhs of people—very fine
people, men of high initiative and enterprise, probably the best stock in our
country—could be settled in & manner which should have been good for them
and which would have also made our nation great and helped in the execugion,
of the great plan which we have to put before our country.

Our friend Pandit Maitra has told us the gruesome:tale of Eastern Bengal.
I had the oceasion to wisit Caleutta only four days ago and I can also bear
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witness to what he has said. It is really a very sad state of affairs. We know
our traditions. 'The traditions of the Congress have been non-communal. We
are proud_ of them. But we cannot blink our eyes to facts. We must take
into consideration things that are hdppening. Unless we stop these things I
think we shall have a tragedy far greater than what happened in West Punjyab.
There are only fifty lakhs of people who were transferred from West Punjab
to East Punjab and to other parts of the country. But imagine in East
Bengal there are 1} crores of non-Muslims. If in the manner in which people
are running away Jfrom that place their coming still continues I do not think
this Bill or any 1Bill of the sort will be able to help even the urban refugees
coming from there. Although this Bill includes in its definition those who
have come from East Bengal, it will have to be provided with much larger
funds if it wants to cater for people who are coming from there. I hope instead
of curing the consequences of a disease we shall try to remove the cause of ‘it.
We must somehow be able to see that our nationals there are able to live in
self-respeet. I do not know when we shall be able to achieve that end. But
it is sickening and it cannot be tolerated very much longer. My Honourable
frend Pandit Maitra was very subdued—and intentionally, purposely and
deliberately in the interests of the great cause held by our Great Leader who
is no longer with us. But we shall ignore the disease only at our cost. We
must try to see that we are able to instil in the minds of the people in the
other Dominion “that they shall respect our decisions, that they shall not
-have the liberty that they are trying to have at present and that the nation
ghall not tolerate it for much longer.

These Bills are a token of our concern for those people. I know they can-
not help them. Ten crore of rupees is a drop in the ocean; The people who
have come from there have left large properties. Men who were pioneers of
industry, who owned large business, are now walking in the streets as beggars.
We cannot hope to rehabilitate them with ten crores of rupees or with any
amount that we can give them. What we want is that those men must .be
made safe where they are. 1 hope that our Government will so arrange
matters that those people begin to feel that they have self-respect and that
_they can live with self-respect there. 1 remember a time when a British lady
‘wns molested in Afghanistan or somewhere there and the whole House of
Commons rose in indignation. We have had instances where British people
were illtreated in Hong Kong by the Japanese and the_whole Commons was
enraged. On the floor of this House my friend Mr. Maitra has told us grue-

come details of the happenings in East Bengal and yet I am surprised
5 p.M. we have not-been sble to do anything to stop those things. - How can

we go on in this manner? What will be the national prestige if we
allow such things to continue for any length of time?

Mr. Chairman: The Honourable Member may continue his speech toinorrow.

The Assembly then adjourned till a Quarter to Eleven of the Clock on

Tuesday the 2nd March, 1948,
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